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13.29 hra. the Bonds out of their income

TAXATION LAWS (AMENDMENT which they have not disclosed for
AND MISCELLANEOUS PROVI- the jurposes of income-iax,

excess profits tax, business profits
tax, super-profits tax or surtax,
will not be liable to any of thesp
taxes on such income in assess-
ments for any assessment year
made after the 19th October, 1065,
if the income had mnot been
detected by the Income-tax
Officer before the date on which

SIONS) BILL—contd.

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the Taxation Laws (Amend-
ment and Miscellaneous Provisions)
Bill. Shri U. M. Trivedi was on his
legs. 1 find he is not present now.

Shri Bade (Khargone): So, I may
be allowed to speak on the Bill

Mr. Deputy-Speaker: All right.
oY WY : I WERE, THRMT
1Y (wiedz g fraafmnr o fam)
fa o &3 g7 A1 9/ wved g fF
@ % §1 faq Filw qww &5 o
g § | 73R Foed qaa § #iw ATw-
fead &, e st o1 @ I oy §
37 TFHT AT N F 72 ATEAW
fear § f e, mes 2 A, gt ww
TG 1 ki £ w0 § @A ®
= ¥ K aqga § fs oo wq 1980
|1 &7 WX T| T §17 9T 2 §o ATA
Fi | fox ag e Tre e g1 awa £
qq §1 719 Fe 9 27, iz 2, # e
w4 O] qQeIz Q1€ N T A
g ol
13.30 hrs.
[Dn, Sarosmt Mamsm in the Chair]

gl wea i foareadi & swm &
fierdt g1 & 1 IT61 w7 97 WG 9
ST w1 AT 94 TH F w2 6
A1 o\ T wTErETa W AT | X 0T
| I FE 9T OF TS T W
E W19 91 ¥ q%9 § IART GO0 34T
ot | a1 3 "7 8 < F foerd any
T & 1 guaa g fw wr I g
wiw w54 i s wr
w fa= ¥ ox af fafaw am ag w6
i § s 1% fag mereat w1 7@
WMag M I EE TR Y

“Persons who have acquired the
gold subscribed by them towards

the gald was subscribed towards
the Bonds and the gold offered
for subscription had not been
seized, under any law before the
date of the subscription. The
assets represented by such undis-
closed income will not be liable
to inclusion in the net wealth of
such persons...... and courts will
be barred from requiring any
public servant to give any evid-
ence pertaining theretp.”

&9 g ag g s g s 0
¥, wewraEfer W, el Wy,
Afag ran srarr el sT 2 2 @)
fope 7 wwd #1¢ ofem s @ waed-
iifen wifeat g9 &9a1 § (w9 ag
1T ¥ & Fw AT A B weTen
guw! ag aara & fAq aveg ¥ wwAr
& o qua wgi w0 et ) & wwwar g
fr Figa wTHA g 997 WAFL 99 F
w® e :
fegmr & ux faamg formr § "Tw
o §50” | IwH Tgia femn f wea
SRR EOE SIS F R
qwm faar § f& w:3 #1 agEEm
faqr omir 1 & qow faeger fasa g
& wemwr 2 6 g awEw w1 &
F9TT AT Q14 B G299 B ® T,
wiEa #1 97 2= miee fr ¥ O
i-q #7 § | wig" mEa 7 gw fem
ff W 2w 9T §FE WT A1 AT W
FAIEETa § FATC IF OF F1 A
¥y feare @ f afe o &1 agA
fear T WX §F §%e I H G F
st w1 wagfE & gfr G sew fem
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a1 w afz wrew wiEw ot 9 S

T A g W S s il
# o favate @ f gwrer wfeend
WA |11 &N & fET FarT g1 snadt
TEA w97 g7 aqqf & fag @ fed,
fiz o fag @ sy e 31w
WA gATO wraret w)T afedi
wwr o fF wro 3w 9T Hwe & W
& qr wifen, a1 & sy § fy o
wrEr & varer v fider W@l g
T & anam e dw e aEr
L

foe Tt w3 w1 oA
¥ %7 yaeF fwgy o 771 & ag &1 aer
qIT g WYY BN A AR AT AT
o1 A | oA W T F
ST TN R AT A A AN
Gmr @ w1 g7 9T few afem
FH Agf frAT | TT T
ey ars 1 MT ®71 (6 awr aig
&7 & 4 g1 aw &) aEm 3i 0 fe
w71 f& @1 Zaw qw nanzs €37 A afz
FEAT MieT AT @LEA A1 gH W T
F2IT | FAEEA 7 g0 (#n samA
faar oy Zre £ oIS & @Y
faar, T o Ea% e737 451 T A
&7t AFY g7 1 vE wIET A TE A
w147 @it a7 frar fam @ 017 =
|t & ¥77 # fF a9 AR aiw AT
ol 7 ¥ qu %1 99m, 7 9ffm 93
et @ AT A W Fif wATE ST
AR R A R AL CE 1
w7 141 AN §.T EW ¥ ), [ W-
wifes §im | Iewr fieadt Ta wwd
g, I5% @ am & fag @& 2 eam
by | 5w & gowar g s mwA W
@ e o aft fedqm o den af
felt m oW WTER TR T AR S
¥ favarw # &m o 9 & 39T T3
&C WA ¥ wg e g g
o werm & Wt dart g At
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& g3 g & W9 W 17 ) ey
=R et E srun § oo
wifam §37 a1 1 Afv3 mEa & e

g% fawret 6.7 v reifen d@de -

w1 [T ® a7 Ay g, (w6 £ qor
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wgr f oz vom g oW owET ¥ fag
W fema & oo s w3 K 9t
I68 wvdl qrdt ardi w1 s fe,
frwmdl w1 3277 Al fear o @df
& wAig A 4 3% (90 ag §i91 wy
# 5T T | WET AR & fAg g aEr
@ fom mar 1 e g & g 9
ag aFr & fem may o mw gw e
18 W9 i 9@ Sgi g 0 9C ay
wig me a% wnt & fau, ozn
a1 & fau F717 a8} § 1 wnam g
A dr e feq ® 18 geamm Aian a9q
F1 g ¥ 37 F0€ § {7y G761
fam a1 afaa ew 1 8 wE & dim ond
27 {1 071 Al ®T &6 | A = mET
T AT AT a1 AL ST Q1T 40 Ay
AT 51 617 6g wed 0w |1 safig

& fae wma qud g )

& mam? ficga fua 7 2w o
1€ @97 3 WA R/ B, sear ap
g % a1 o e g, adw st
¥ a7 ¥ 97 99 w4 © gm)
g o3l o W o A oy @
& § v O 9% &few o o
1T ¥ ¥ W F i A oo ar
fog wiaw & afact & qopy far
FgA 18 W faar 1 walhe ap o
Tmrar @ k1 R A fewrd o,
w17 w1 e fodar o mg g ¥
wRtfsmm @R ta m
IART IAET GIAT 1980 # amow woh
wtaraer ST E 1 & avww p fn g
e wroet &, og greme 1 g

U3
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& w7 20 F 1T 59 WA & qH IR
& az frg=na & fag o w37 fr
ag gfam e2x av adY §, afeq isw
wafagn 2z 21 757 & 1 &9 & ® fag
WTHA OF % 417 g0 @RI w31
W@ g | B AU A oEaEe
fem, fmT @Yo Yo gooarandt 7 fmar,
WIT 9T T T QEIIOHE g @ )
W& WTEA § W7 QERIHT B g1
aY I a3 WAT T w1 T fea
& ¥ wgn { 5 ag z@ waw W13
§ 1 v aY maAz i e g A
are @ (Y g1 el w0, TET T4l
AT w9 ) 4F FAT F ST W 0F
dmi wydoan 2 @ @ A% fr o@w
#22 qarieal & wgdr oY fs qu az 9z
wT ATHT W A gW B0 2 AT A1 EW
qa &1 dan &) wa f6T dam A
g @& ¥ 1w arex § em &7 favm
& gAY WA ¥ woe w3 E (W
QT FTEATIE 0T INT | §7 TC
w20 F wear amwr drafefavi
ZUiT 1 4% AT WY FEE 8 e
wfad, I8 masfa &1 2dq afa,
H1 & wzan g % @ F1 9 w9m
T F G AIE ARE F & AT FA §
wm F oee fRan

Bhrl Himatsingksa
Chairman......

(Godda): Mr.

ot gwR WY weu™ (349 ;A
sqTEq! AT 997 &, 31T H -gia A g

Mr. Chairman: The bell is being
rung....Now there is quorum. Shri
Himatsingka might continue his
speech.

Bhrl Himatsingka: Mr. Chairman,
on the 19th October, 19635, the Gov-
ernment announced the scheme of
Gold Bonds and this Bil] has been

itated om of certain
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concessions that were announced in
respect of the issue of Gold Bonds
under the scheme.

The amendment that has been pro-
posed covers different laws of taxa-
tion and it provides that Gold Bonds
will not be liable to certain taxes
under certain circumstances. 1 was
surprised to hear some of the speeches
cond>mning this scheme. Mr. Masani
atlacked it on certain grounds. He
eaid that it will be an encouragement
to black-marketeers, etc. In the end,
he himself gaid that B0 per cent of
the gold is in the shape of ornaments
and 20 per cent is in the shape of
bullion and other forms. As you
know, there is no requirement of any
declaration of gold in the form of
ornaments and, therefore, anybody
who puts in ornaments for the pur-
pose of converting the same into
Gold Bonds does not violate any of
the taxation laws

ot yew WY woAwW: grIW A
L FRq augfE A4 & )

Mr. Chalrman: The bell is being
rung....now there is quorum.

Shri Himatsingka: Mr. Masan)
doubted whether the scheme will be
successful and he put forward three
reasons for the same. The first reason
was that the people do not have faith
in the Government. The second rea-
son was that the return on Gold
Bonds will not be attractive. The
third reason was that B0 per cent
of the gold is in the ghape of ~rna-
ments and the 3 per cent per 10
gramme: that has been offered 1z be
paid extra when ornaments are offer-
ed for being converted into Gold
Bonds is not attractive enough. What
I fec! iz that the reasons he has put
forward contradict themselves If 80
per cent of the gold is in the shape
of ornaments, then there is nothing
immoral jn certain concessions being
oftered by Government to those who
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convert the same into Gold Bonds.
As we know, the gold ornament; are
mostly held by ladies and ladics will
be aver:se to parting with ornaments
that they have., But a large number
of ornaments held by some persons
have become old-fashioned and they
are not used. So, if certain attractive
En:, are offered, I have no doubt
‘ that. . ., .,

AfgTTal ¥ w4x e0f aram wgd fed
Eefivrdmga s g
wigmq 4§ qea avar & 1

s fgrfiigen - § 3 ax 7w
fw wfgaiq fams & afes & & av @)
%31 2w afz 3.3 wifiza = fad ay
T oA & §AY | wdfvEm o oex
2 ¥ afgme s & et L

Zak

st qo Hle wAWl (FTYR) :
MY & 37 7 wawq § v ofewa &
et yatadr

sft fipea gt : 2o et faddr
Y FE W4 T4 4T F wgirrs A S
w2 Fil w1 seng 6 &3 6k
afy7idi & faare 47 21 afes avamar
RESE AR ES CETCE (o
& wrr ¥ wiad

Mr. Masani suggested two  reme-
dieg also, One of them was to repeal
the Gold Control Act gnd the other
was to reduce taxation. It has al-
ready been suggesied in the scheme it=
‘self that any gold that will be offered
for being converted into Gold Bonds
will not be hit by any provisions of
the Gold Control Act. Therefore, that
" apprehension need not be there.
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'l_‘hen. ‘lt.m glad to note that Mr.
_Dna. a Communist, has been thinking
In terms of morality and I am glad to
note that he believes in moral prin-
ciples. There was not a single ad-
jeclive that e left untouched......

! pewww weww . @ER §
wafe wg §

Mr. Chalrman: The bell is being
Tung......now there is quorum. The
hon. Member may try to conclude
now,

Shrl Himatsingka: Mr. Daji called
the Bill as corrupt, devilish, impotent
an inswit to Parliament and an im-
moral measure. I am glad that he
is also thinking in term of morality,
but he forgets that this Bill does not
give any additional advantage be-
yond what has been provided in the
twp previoug amendments which were
accepted in this House for giving a
certain amount of relief to those who
disclosed their undeclared amount.

Mr. Chalrman: The Hon. Member
may try to conclude,

Shri Himatsingka: All my time has
been taken away by the question of
quorum.

I feel that this scheme will be at-
tractive, but it needs @ number of
improvements to make It successful.
At present very few people know what
the scheme is. In any ecvent, it has
not reached the willagers in distant
p'aces. Speaking to the Commission=
ers, the hon. Finance Minister invited
their attention and suggested that the
scheme that had been passed by this
House in offering certiin  advantages
to those who disc'osed thelr unace
counted money should be publicised
and made know to the public be-
cause he felt that it was not very
well known to the income-tax asses-
sees and, therefore, they were not
coming forward to make disclosures
It that be the case with g acheme
which is advantageous {p income-tax
assessees Who know the position well,
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what w.ll be the fate of this Gold
Bond scheme? Sg unlesg sufficient
time is given and unless publicity is
given to the scheme and the advan-
tages brought to the notice of the
persons who hold geld and who are
expected tg put in the same for the
benefiL of the Government, the scheme
may not successful. Gold is very
necessary in order to rep'enish our
foreign exchangk which can be used
for the purpose of buying anything
from foreign countries. Therefore, I
feel that certain things have to be
done to make the scheme more
ditractive.

At presen' the agencieg that have
been suggested are the branches of
the Reserve Bank of India, the State
Bank of India and subsidiary banks.
I feel that all other banks also should
be authorised. As you know, when
entreprencurs start any company, they
ask certain b'g indusirial agencies to
underwrite their shares; they also em-
plov other persons lo  sell their
shares. Some such thing should be
done here, so that the scheme may
reach all the persons and they may be
able to buy the bonds from different
agencies.

So fur as the period is concerned,
at present it ig limited to  January;
1066. This period is much too small
and the scheme should be kept open
for at least two years, if not more. It
should also be given wide publicily.

! PEH WX W . {Wahy,
wEYaT, {0 aaEqr w1 9 § | w5
A srrgfer ¥ & 1

Mt. Chalrman: Now there is quo-
rum. The Hon. Member may con-
tinue.

Shrl Himatsingka: There are 21
lakh assessees and I fee| that, if the
income-tax officers appeal to them to
contribute at least five tolas of gold
each; that itself will be g substantial
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amount. There dre 4,000 legislutiscs
and if each one of them takes it up as
his duty to colleet & ceria.n amount
of gold from his Constiluency, that
also will bring in u lavge amount of
gold and the sch will be

ful.

Mr. Chairman: The Hon. Member
may please try to conciude.

Shri Himatsingka: The bond sh-uld
be made negotiable and easily trans-
ferable by endorsement, if not by mere
delivery, so that it becomes very p.pu-
lar. It should also be quoted in the
different stock exchunge: to make it
attractive and it should also be ac-
ceptable as security by the Govern-
ment where security has to be de-
posited.

Ih thig connection I a'sp fee] that

certain amendments to the Bill
should also be accepted. At pre=
sent the provision is that National
Defence Go'd Bonds, 1980, to the

extent of the principal value of such
Bonds for an aggregate weight of
fifty kilogrammes of gold will not
be taken intg account for the pur-
pose of Estate Duty, but that applies
only to the first holder. Mr. Mora=
rka has suggestrd nn  amendment
here and that shou'd be accepled.

Similarly, so far as Gif! Tax is
concerned, it provide: that exemp-
tion ty the exteny of the value for
an aggregate weight of five kilo-
grammes of gold wil'! be availib'e
to the initial subscriber of the said
Bonds. T fecl that this should be
availab'e tp the extent of the value
of such Bonds whether they are
with the intial subscriver or are in
the hands of any person who takes
them from such initial subseribers.
Then the scheme will be more attra-
ctive,

I feel that, with these additions,
the scheme will be more attractive
and people will come forward to buy
these Bonds. This is very necessary
for the defence of the country and
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tor various other improvements. [
suppurt the provisions of the Bill
and 1 hope every member will take
it up as h.s duty to make this scheme
successful

8hri 5. M. Banetjee: When | read
the appeal of tne Hon. Prime Minis-
ter ihat he wanteq gold for guns, I
thought that 1 wou.d lend my sup-
'port to the Bill because this was
decessary to purchase armaments
and to strengthen the defence of our
country. After all, during the
Chinese Aggression, what was our
slogan? Our slogan was “ornaments
for armaments”, Thig time it Is “gold
for guns”. But when I read this
Bill, 1 found that this was nothing
but Biving premium to immorality
or to those who are hoarding gold
eéven today, Before lending our sup-
port tp this Bill, let us analyse what
bappened during the time when

Gold Control was introduced. The
Government's Idea was to bring
down the price of gold, 10 stop
smuggling of gold and to see that
gold was made available to  the
nation for other purposes. But what

was the response? The respons® was
so poor and cxcept the goldsmiths
everybody enjoyed this Gold Con-
trol

What actua'ly do we mean by
this legislation?  Supposing it be-
comes an Act, what wil be the res-
ponse today in the country? I do
not know  whether the Finance
Minister himself believes that  this
will be successfu! because I  come
from Kanpur which is a city of
poverty and 1 know what will be
the response. ‘Those people who
have got gold are not going to sub-
scribe for the Bonds or glve gold for
guns. There is a feeling in this
country as to how the Government
will be in g position to return the
go'd after 15 years. That is the lav-
man’s question. Another question
s this: by passing such a legislation,
sre you not g'ving a permium  fo
immoralityt What is happening iIn
the country today? A declaration
was made in this House bv the hon.
Finance Minister that anybody who
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surrendered unaccounted money wi.l
be charged oniy 60 per cent income-
tax, Wnat was the respunse in Lhuse
W0 days? I have a ieeling that this
Was done particularly to he.p big
business huuses, | wanit to know
from the Minister today whether it
is nol g fact that at the time the
declaralion was made by the Finun-
ce Minister, the big business houses
had to pay a huge quantum of in-
come-tax and their cases were pen-
ding here ig Delhi and that aflter
this announcement, the business
houses declared about Hs. 4} 1o &
crores and thus saved 40 per cent
of income-lax and at the same
time 150 per cent penalty. I really
want toe know  this because 1
gather f{rom knowledgeable sources
that such dec'srations are made only
to help cerlain big business-nouses.
If thay is true, then I am sury  that
declarations should be made just to
help some of the b.g business mag-
nales.

14 hrs.

1 would also like to know what
the respocnse was after the drelara=
tlon, und how much cincealed in-
come ar Undrl‘oul’l‘[.‘d n‘lr:ne‘\r GUV(.‘I'!‘-I-
ment ot a‘ter that declaration.  To-
dav, I had tab'ed o queition in this
House about one companv where un-
foriunately ar fortunalely the Finan-
¢ Minister is  concerned, mnamely
Messirz, T T. Krishnamachari & Co,
Mv guestion was very simple. T
want~d 1o know whether as 5 re-
sult of the declaration by the Finance
Minister giving concessicn for 80
days, Messrs, T. T.  Krishnamachari
& Co. dec'ared unaccounted money
to the tune of Re 45 lakhs. It wos
a very innocent question and I want-
ed to know wnat the facts were,
This question has been rejected with
the following remark, name'y:

“l am directed to state that it
has not been found possible to
admit your question noted
above s It lacks factual basis”™

basis?

What shotfld be the factusl
the

Bhould I bé adsocisted with
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counting of the notes or what else
shou'd be the lactual basis? Un-
accounted money wag declared by
many concerns whether in  bundles
or in gunny bags, and that infor-
maution was disclosed in this House.
I want to know  whether Messrs.
T. T. Krishnamachari & Co. has In
good and earnest faith declared Rs.
45 lakhs.1 donot know why th.s
question should be disallowed and
why the hon. Minister should feel shy
of giving this information in regard
to the unaccounted money declared by
Messrs. T. T. Krishnamachari & Co.
1 had put this question because it
‘would be g bad example before others
and other business-houses may criti=
cise that where the Finance Minister
is concerned or is directly or indirect-
ly connected with a concern, the
thing: are concealed in a much more
stringent way than otherwose. From
this Bill also we find that the names
will be kept confidential.

Before 1 lend my support, and
conditional support, to this Bill, I
would like to know what the response
was since October up to date. to the
three declarations made by the hon.
Prime Minister, and whether certain
amendments are going to be accepted,
particularly whether the amendments
of Shri Morarka. which. I think, are
sensible ones, are going to be accepted
by the hon. Minister and this House.
For, nobody is gong to give gold
unless pold is scized from him. There
Is a general saying in our State of
Uttar Pradesh:

_ATT G FLY {97 ¥ HAT
€ mar WY 0 FEED A aar
L g
7Y v arorge (ate) - s EET

g
st /o wWo worelt : T Fww ¥

qUAT IEET § | W9 ! §V a) WA
11 W E IR A ET AT A |
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S0, I would request the hon. Minister
to convince this House at Jemst. Other-
wise it is impossible for us to convince
the people in the rural areas, the
people in the urban areas, and the
working class people who have
nothing with them and yet who want
to donate some gold. During the
Chinese aggression, who donated gold
to Government? It was mot the
maharanis and maharajahs; none of
them donated gold, but gold was
donated by those middle class families
which had only a simple pair of
bangles and nothing more gnd which
donaled those bangles. It may be
that they did so out of emotion or out
of a sense of patriotism. But even
this was not acknowledged in the way
that Shri Rameshwar Tantia's contri-
bution was acknowledged. Such in-
formation is not given usually to the
press. Supposing a middle class
family wants to donate the only pair
of bangles that the housewife has got,
the press will not take notice of it but
they will only take notice of some-
thing if it is auctioned in a Congress
Parliamentary Party meeting....

st e & T ;o et
HIET W19 g NHT @A TF W@ § 1 W
foeft & =7 wr o) fad @ a1 sTewA
w1 @i |t faar §, sewr amy oY
waaT ¥ wiar §, IEw gus e
fasft & 1

sit ®o Yo wawl : & vy & Amw
®t wTvEn § 1 W QaT wew wdw K
g ¢ A1 qF aft @it @1 Afer g
ag § % gwit agl ox g w2w A
g gadr wg A s g 1w ol
et que o & &t & drw famn &,
&t IoE1 e W #1 A # 9 wf
& &fea 1 @re &1 ae oret wrk g
ua 7g 2 o Y 1 gt A A gl
faar & S+ gy & %@ a9 < fw
T astaw @i g €
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& fdem s EmE fs ww
®Y1 2 F erfgw i ¥ A H
#fe7 §8 wE T qagm T F faal &
€ 1 s § e g 7 g
wio At A gw w1 W aw A
gom & fag gard maAiz wga & e
gt ww § wrEr dar Wiy 1 Afew
T gAY SEW F wam guv ar 7 At
WY F94T GIAT F10 H WAt rw #
¥ 9 ®0rT svar §7T ¥ 2 frar van A
arf FUF 597 & I9 G99 & qeq 6}
sft dle &V T ¥ OF ZFZ a1 FT W
™ fed | vw gFE & adqni afr 7
gvz &7 &1 wgi A @ & | Iawer dar
weRTST 1 Fifezgquer § 9yt § a8
Wy & agi w0 @ & W g4l I
Rt @ @Y & gwwan g s ag g =
€t | g Aer & wrem wgar § fw
1 HOA WA § IEw1 A faan J
arfgd + ST FET §AEAET & A A
gy £ & o7 fa % ara ww oY
fen gmaT g W & 31 qF w1 Tl
RAT wRd ¢ A e gH A w1 ¢ fw
¥7 & & for My 1w ag war
fe dw & 7 & < gaTe FUT T
¥ §F1 ¢ 3@ @17 w1 faeaa ¥
fau ag faw & a1 =%, ag & 71 avan
j|mﬁr—fﬂ'#fm&:¥#€l.qﬁ
Y wrm 1 Al w aret & qTeTe
[rgdm & ff ag @A faed o se% fag
WIT H1 WAL TE@ FI A FAL AUF
WA g 1 & a0% ¥ g 6% §,
o agn g A 8 AfFT AT ¥
fesi # wra qg favars 47 ¢ {6 we
® W RET A1 3 g o w aifew
farwr @ 1 g @ i A1 ag WA E
& s T GUETT ¥ 91 5 AAT g
1 qzg WE § W THF 5 T FHA_
| A ?ogE A gwAm §
“waTe 7w w1 2 g o faw dw wfE
&1 ST T w1 {) an @ fam .y,
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A ag T8 2w 1 wwiE s o
e AwET & W ads @ d sl
w1 ¥z a7 ¢ i g averc o qar
wgre ¢ A fag Sy W gt @ oY
wrgg §Y WAt & 1 O S04 w7 Ay
0181 ag ey spswag b at
¢ o Fmw & qun A § | OF Wy
¥ aza Had ar 1 ag st w1 fearar
fearn grx o &fwr gqer o g
g 3T FaA w71 fr & dw & qew
741 ®1 fewram ot w4y gw
W IT a1 AT & g1 HY wgaw o &
& w71 fir Fme & weg Ha M wERET A
T A1 To do Hlo TW ¥, TFET A
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8hri Morarka (Jhunjhunu): From
the speeches which were made on this
Bill.... 7

) gwH W WO : [T TE
awa qrw @ € afwet graw & ogfa
afi g Fffa A g g AR gIa §
worgfer ot grT fga

Mr. Chairman; Shri Morarka may
resume his seat for a while because
the quorum has been challenged. The
bell is being rung—Now, there 1is
quorum. Shri Morarka may now
resume his speech.

Shrl Morarka: As I was mying,
from the speeches made on this Bill
the other day, that is, Friday, and
from some of the speeches made today,
it appears that the Bill is facing a
very violent opposition. The main
ground on which this Bill is opposed
is that it gives undeserved conces-
siong to blackmarketeers in respect nf
unaceounted money. [f this objection
is taken on principle, I have nothing
to say. But if it is takem on the
ground that this Bill gives more con-

ions to unacc ted money than
the concessions already given by this
very House in this very vear, I have
to join issue with those hon. Members.

Az you know, in the last Budget,
the hon. Finance Minister said that
it is a complex problem. how to tap
this unaccounted money. that all
cfforts are being made and that most
of them have been  without success
and that he wanted to give one more
chance to the people concerned to
return to the path of civic responsi-
bility. The Finance Minister had to
amend that scheme soon, in last
August. His justification then was
that this unaccounted money is invest-
ed by these people In some assets,
that the unaccounted money could
not easily be realised from those
assets and so they could not pay the
80 per cent tax immediately; hence
some time for the payment of the tax
had to be given. Accordingly that
scheme was amended, and the amend-
ed scheme was also accepted by the
House.
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My point is that the presedt Biil
does nol give any more concessions to
unaccounted money than the one
which has already been g ven with the
approval of this House on two pré-
vious occasions. The proof of the
pudding, ms they say, ls in {He
eating. If this Bill hdd provided
such a paradise for unaccounted
moriey-hc'ders, for the blackmar-
keteers, 1 would like to know whi
the response to this new scheme I8
so poor. Til!  yesterday the total
quantity of gold given under the gold
bonds scheme is 1150 kgs. which,
according to the market value, comes
to about Rs 1.24 crores and accord=
ing to the Intermational price, about
Rs. 680 lakhs. The twd previous gold
bonds schemes had more success tham
this one. Under the first scheme,
Government got Rs. 825 crores and
under the gecond, they got, I thinl,
Rs 329 crores, We are still far away
from those targ-ts

Therefore, those hon. Members who
have criticised this Bill have gone
onlv on one assumption, namely, that
it gives the faci'itv to disc’ose unae-
counted gold which peopl: have, But
ther have not tried 1o analvse the
e~onomics of it, be whether such =2
disclosure gives more benefit or less
benefit or the same benefit to the per-
sons holding such uniccounted gold

I think it would be in‘eres'ing to the
House to know that if I deposit today
Rs. 100 with somebody at the prevail=
ing market rate of interest, namely,
12% —the rate at which the bigzest
industries in this country are borrow=-
ing money today—at the end of the
15th year, the period for which the
gold is borrowed by Government, T
would get back instead of Rs. 100,
Rs. 560, It is imoortant: it will do
good to hon. Members to understand
this point. because the entire criticlam
of and opposition to this Bill iz based
on the point that it showers undeser®-
ed and undue concessions on these

people. 1 repeat that if T give today
Re 100 In deposit on interest, at the
end of the 15th year, I would get back
:t; 560, that is, an addition of Ra
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So far s this gold bonds scheme
15 concerned, the hon, Prime Minijster
announced that questions will not be
asked of the persons who give gold
under this scheme. That ggain, 1
submit, is not a new thing. Even un-
der the previous two schemes and
even in the scheme of disclosure of
unaccounted money, this facility was

ven, ie, the gusranige was given

} no questions would be asked.
Adter all, what is the purpose of this
seheme? It is to somehow or other,
tg tap the gold to bring the hoarded
gold out, gold which is reguired for
pur natiopal security, national stabi-
ity and national defence.

As 1 had said on a previous occa-
sion, there are iwo ways, the hard
way and the soft way. The hard wasy
is by raiding and scarching placcs,
ang scizing and confiscating. The Gov-
ernment have tried that and still try
i, but one cannol say that it has been
an ungualified success. The second,
the soft way, is to persuade people by
giving some incentives, some temp-
tations, to bring out their gold. The
scheme which the hon. Prime Minister
announced this time is certainly @
scheme which gives concessions and
temp'ations to the people who hold
gold. But these concessions or temp-
tations in my humble opinion, are
available more to the people who hold
;'qu in a disclosed manner in  the
honest way, Those people who hold
gold today, in the form of ornaments
will by giving it to Government, earn
at least a modest income every year.
Today, whatever the social value of
their ornaments. the economic return
on them so far is zero. But bv giving
i1 to Government, thev would  get
every vear at least Rs. 2 per 10 gram-
mes. That would be a sure. though
modest. income for the people who
would part with their gold ornaments
Mot onlv this; at the end of the 15th
year, they will be sure to rei_bart
their go'd. In mv ooinion. it is an
idle question for anvbodv tp a<k how
apd  wherefrom the Government
wou'd cet the go'd af'er 15 vears.
When you do mot put this question
al the time when the Government
“borrows money in hundreds and thou-
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sands of ¥rores from abroad, every
pie of which is repayable jn ;old. it
is idle to ask that question when you
borrow a few hund.eds of crores
worth of gold within the country,
from our own pationals, for a national
emergency.

Sbri 8. M. Banmerjee: It is a lay
man’s question 1 agree, but this ques-
tion is nalyrally put by people. We
have to give some answer to that.

SBhri Morarka: 1 think there is &
lot of force in what Shri Banerjee
says. It is quite true that people ask
this question, bul my point is  that,
purely on economic grounds, there is
no force in this argument. no point in
suspecting the solvency of the Governs-
ment or the ability of the Govern-
meni to repay this gold after 15 years,
because, if Government cannot return
your gold worth Rs 100 or Rs. 200
crores at the most which they might
get under this scheme, how is  the
Government going to repav Rs 3400
crores of foreign debt which the Gov=
ernment has incurred.

Shri 8, M, Banerj=e: That is on
the basis “payable when able”.

Bhri Morarka: I do not think he
is correct when he says that it is pay-
able when able. This foreign debt is
falling due end our Government is
fulfilling every commitment as and
when it falls due. No respectab'e
Government can ever repudiate any
international gbligation, particularly
of a financial nature, particu'arly @
self-respecting Government like our
own.

1 do not think it is necessary for
me to give quotations from the
speeches of the hon Financs Minister
whe-ein he gaid in this House that
he was making a deliberate concession
for undisclosed money, he was making
that to give a chance, in order to cure
that malady. 1 agree with those hon.
critica who say that that scheme also
has not been a great success. but that
does not mean that efforts should not
be made in that direction or thst the
s~hemes once presented here should
not be improved upon.
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I say that this scheme is more in
favour of tne honest person who holds
gold. 1 say this because those who
hoid ornaments. When they give the
gold today, get, to begin with, Rs. 3
for 10 grams for the making charges
of the ornument, Many hon. Mem-
bers here said that this Rs. 3 was too
little. Perhaps they are right I
agree that now-a-days the making
charges are high, but the Government
arrived at this figure, and they think
it is much better than not giving any-
thing at all as in the original scheme
where there was no provision for
making thig payment. Thereafter
you get Rs. 2 every year as interest.
But more than that are the eoncessions
which the gold bond holders will get
by way of ption from |
tax, exemption from capital gains
tax, exemplion from wealth tax,
partial and  limited exemption
from estate duty, and a qualified
exemption from gifts tax. I  think
that when you have made these gold
bonds negotiable—they are freely
negotiable from person to another—
there i8 great merit in giving these
concessions. There is no doubt about
the fact that these cuncessions bestow
a special privilege, right, financial
incentive, on these people who sur-
render gold, but that is the purpose
viz. to induce the people to part with
gold. Otherwise, you could have
easily given Rs. 5 or Rs. 10 per gram
instead of Rs, 2, but the Government,
in its wisdom, thought that so far as
the interest was concerned, Rs. 2
would be adequats and reasonable,
but that this Rs. 2 must be free from
income-tax, and simultaneously they
also thought that so far as gold bonds
are concerned, they must be free
from other levies.

There is another very important
point 1o nole here. Do the peop'e with
undisclosed gold pay any tax today?
Do they pay wealth tax on the gold,
gift tax or income-1ax on it? So, it is
no use your comparing the provisions
of this Bill with a thing which ig non-
existent., Concessions are given and
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should be enjoyed by person who is
already paying tax, but to these peo-
ple who are not paying any tax at all,
these concessions would mean nothing.
They will have to pay something at
least in future,

Of course, the whole purpose of
this is to give them a chance to make
a clean breast of {t. There again, I
must say that even under the exis.ing
scheme of disclosures, if a person has
gold today he can sell that gold, con-
vert it into money, and tender that
money under the existing scheme, As
I said, the Bill is not meant for the
blackmarketeers alone. That is a
wrong conception.

Shrimati Renuka Ray (Malda);
The objection is only to Clauge B.

8hri Morarka: If you take away
Clause 8, it will not serve your pur-
pose. Clause 8, by itself, does not
do any good or harm to the provisions,
because the operative provisions are
contained in Clause 2, 3, 4, 5, 6 and 7.
Clause 8 only says that the identity
of the person would not be disclosed
etc. But that guarantee ig not glven
in this Bill alone but at many places
in many other acts also it exists

Therefore. T think that even today
a person who has undiselosed gold can
convert it into money and disclose
that as income and earn all the bene-
fits that sre avallable to him under
the schemes approved by this House.

Having said so much in favour of
the Bill I think there are a few points
which deserve the consideration of
the hon. Finance Minis'cr and  his
draftsmen, because I personally feel
that the Bill has been drafted in a
hurry, and thercfore it suffers from
certain invisible lacunae.

What iz the scheme of this Bill”
Clause 2. 3 and 6 of this Bill exempt
the gold bonds complete'v from in-
come-tax, capital gains tax and wealth
tax without any qualification. Whether
the bonds are held bv the original
subscriber or by the subsequent pur-"
chaser, whether they are hold in the
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quantities of 1 kg or 100 kg, there is
oo difficulty at  all—without any
limit as to time, as to value, as to
the identity of the person, The
exemption is available in quantity, in
time, in person. But when you come
to estate duty, there is a qualification
that the gold bonds wou'd haye only
one exemption so far as estate duty
is concerned. If the gold bonds are
included in the assets of one person,
then the same gold bonds cannot get
exemption while computing the assets
of arother person if these bonds form
the part of the estate of the other
person. What is the rationale behird
this? Wealth tax is an annual levy,
angd is leviable on everybody the
moment he holds a certain amount of
wealth. To that extent, this provision
he!ps him.

Shri Man Sinh P, Patel (Mehsana):
This is the point which supports
blackmarketeers.

Bhri Morarka: But so far as death
is concerned, it is an event which you
cannot forecast, which you cannot

control, which is not at regu-
lar intervals, it has mno time
schedule. There you are qualifying

restricting the currency of these gold
bonds. If it was the other way, I could
understand, that is, for the pu-pose of
Estate Duty—death duty—the gold
bonds would have no limit, but for
the purpose of Wealth-tax they would
have exemption in respect of ome
person only.

There is one more point, which is
more important than all this. So far
as Wealth-tax is concerned, there is
a very serious lacuna; because, ac-
cording to the Bill as it has been
drafted, now one gold certificate in
the same year can get three or four
exemptions. Suppose there are
three persons—A, B, C. “A" has a
year ending in March, “B" has a year
ending in Jume, and “C" has a year
ending in December. One gold certi-
ficate “A” can have at the time of his
gecounting in March. The same he
ecan sell to “B" in the month of May
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or so, and te would have it available
with Mm at the time of the close of
his accounts, tha: s in June.
And after his asccounting period is
over, he can seil it to "C" who will
have it available in the accounting
year at the time of his closing of ac~
counts in December,

14.31 hrs.

Chair]

Now, Mr Deputy-Speaker, I am sure
this could not be the intention of the
Department that one go'd bond should
earn three exemptions, for three pco=
ple, in the same year. Because, as
the amendment is sought to be made
in the Wealth-tux Act by this Bill
there is no qualification that this gold
bond must be held for a minimum
number of months or for a certain
prescribed number of months before
it can e2rn that exemption from the
levy of the tax. I feel that this un-
intended benefit which is given to the
gold-bond certificates is likely to lead
to abuse and is likely to attain cur=
rency which would deflnitely open 8
in the nent of Wealth-
tax; and unless something is done, I
am sure ihis would become an easy
escape for those people who are
liable 1o pay Wealth-tax.

[Mr. DepuTY-SPEARER in the

1 Tl
P

Now, Sir, when you come to Gift-
tax, the provision is atili more restri-
ted. ‘There it would be availab'e
only to the original subseriber. Un-
less the original subscriber makes the
gift, the bond will not earn  any
exemption. For example, if you. Sir,
subscribeg to go'd bonds and il yvou
te!l vour bonds to me. and it T gave
a gift of them to Mrs, Mukerjee, then
1 would not gey that exemption.

The Minister of Rehabilitation (Shri
Tyagi): Always to your neighbour?

Shri Morarka: The point is, 1
would not get the exemption. But if
you, Sir, make the gift to me, then
you only wou!d get the exemption.
What is {he rationale hchind it? Far
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thg Wealth-tax ang for the Estate
Dyty this qualification of original
subscriber is not there. But why is

it that only in the case of Gift-tax
this aiditional qualification that only
the original subscriber cou'd get the
exemption is prescribed?

In short, Sir, the Bill has becn
drafted in a hurry, the schemes has
not been examined, there is no ratio-
nale behind th> Bill or the provisions
therein. And while I cannot object
to the principle of the Bill, I think
proved, it could have been made more
thought the Bill could have been im-
proved, it could have been made more
rational and more acceptable.

In conclusion I would only say this,
that sg far as the gold bond scheme
is concernzd, it is very good, it would
succeed in due course; but it still
nceds one more amendment, and that
is that the Governm-nt must instruct
the post offices to advance money at
the inte-national rate, namely Rs. 82
per tola, to all those small people who
want to borrow money in the hour of
their difficully as a lender of the last
resort. Unless they know that they
will be able to get money whenever
they need it, they will always have
attachment to eold and they will he
slow to part with it. On the other
hand, if they are assureqd that wh-n-
ever they need money, the post office
or the savings bank or the banks are
bound to lnd thrm monev at least at
Rs. 62 per tola. 1 feel the scheme
would have a much better chance of
sucress,

Mr. Deputy-Speaker: Shri Kashi

Rem Gupta.

siaft v oi oo F
sifedi are @ty & arer wd gt
#fe 74w g o e
dhall w1 T 9T ot g o @Y
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o1 9z ff 91T, aiw &R AT F
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W X @ g wew i g
g it oo & gwr v fie g ag
M g gEE W WA feg o
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fafrwr g ? ot qroer & qeamar
f& ot a% ¥=37 60 @ T W
@i pfewgzw g fow wmer &
g = v ag w=w Wi v
T A ATne Y o3 e e
o A fe wer oy @ e
TMear 1 grawa g v wlram @
't A8 wi @ awd o
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Shrimat] Sharda Mukerjee (Ratna-
giri): Mr. Deputy-Speaker, I think
that we must view this Bill from two
points of view. Firstly, it is intended
primarily to help us out of our fore-
ign exchange stringency and adverse
balance of trade at the moment and
secondly, to have a better mobilisa-
tion of wealth in the country, At pre-
sent it heppens that the per capits
deposits and the per capita credit is
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such that that the ratio of deposit to
eredit is about 70. Su that if a man
puts so much in a bank most of it
comes back to the individual and
therefore the ratio is about 14 per
cent of the national income. There are
two ways in which government eould
do this. It is true that there is a con-
siderable amount of tax evasion, We
have to mobilise wealth so that we can
increase our industrial output and de-
fencg output. As I said, the present
ratio of deposits is about 14 per cent
of the national income. In the first
year of the Plan it was about 9 per
cent and in the last four yearn jt
has bcen stable at 14 per cent.
One of the reasons is that due
to lack of banking facilities and also
to conventional habits money is being
put in gold and other things rather
than in industrial investment. Gov-
ernment had two ways of doing this;
one was to get at the wealth of the
people by compulsion; the secend
was by way of co-operation. In Lhe
list year we saw that they tried to
Eet people’s co-operation. In that last
budget the Finance Minister gave
some concessions regarding the dis-
closure of wealth. When that did not
prove satisfactory on the 11th sep-
tember there were further conces-
sions to provide facilities for bring-
ing out undisclosed wealth. Unfor-
tunately, neither of these had had
the response that the government ex-
pected and once again the govern-
ment has come out with a further
facility. This is a facility which not
only exists for people who have un-
disclosed wealth but for people who
have disclosed their income and je-
wellery. It alsp provides a way for
earning interest while helping in the
national effort for reducing our ad-
werse balance of trade and for our
defence production etec. So, despite a
lacuna which the Members may pos-
gibly point out and which is not en-
{irely wrong, T would say that this is
a very laudable effort on the part of
the government and one hopes that
#t will have the necessary response.

Regarding the success of  this
scheme, we ' say that In 1862 when
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the Chinese invasion took place, peo-
pPle, came out most enthusiastically
and the government got gold worth
about Rs. 58 crores or so. There is
sometimes a sudden change regarding
the policies of the government and
this creates some kind of uncertainty
in the minds of the people and there-
fore today although it is guaranteed
that the identity of the person who
gives gold will not be disclosed and
that no steps will be taken against
him, there is some amount of doubt
in the minds of people that tomorrow
this thing may be changed. I think
the government should give some
kind of assurance for keeping tg this
provision in the future.

Thirdly, | think that with regard
Lo the gold deposilg there must be
first of all facility given to the small
investor because it is the small in-
vestor who has gold much more than
the big man. Mostly in the rura] dis-
tricts, very few banking facilities
exist and very little effort is expend-
ed on explaining tp thes¢ people
how the scheme will operate and if
the government wishes to have some
measure of success it is not enough
for the government to depend upon
the rich man who may or may not
give it out but there will be a good
response from the rural areas, from
the ordinary man if it is explained
to him how this scheme will work
to his benefit as well as for national
development.

Then there is a very important
thing which may stand in the way of
the operation of this scheme. There
is the old Gold Control Order which
is still there. T do not know how It
will fit in with the present Bill, be-
cause it Is illegal to possess gold
worth more than a certaln amount
which is not 14 carat. There seems to
be no provision in this Bill, and per-
haps the Finance Minister would look
into it and provide some safeguard
for this, hecause if the Gold Control
Order exists, it contradicts the pro-
visions of this Bill

Lastly, T would say that the suc-
cets of this scheme will have to be



Taxation

2463

[Shrimati Sharda Mukerjee]
walched very carefully. As regards . - . .
our foreign exchange stringency, one 7! 3% AN W1 fodt w1 g

notices that the International Mone- Ml | §8 A7g ¥ ®¥17 forq &l
tary Fund has given far more assis~ & gy, ¥ wifgd WG & wTEw,

tance to the devel untries than & .
o RS S 2351 ¥ fond # awg ¥ 3.8 &wW

to the under-developed countries. It
has given during 1957 something like 2% ¥ ww, ag TATH 24 o7 TV
T ®MT & wfwg ) 59 oawa &

11,000 mullion dollars a year ty, the
7 fadmw a1 97 fagig oo g

developed countries, whereas the
backward countries like ourg have

o =iga g fa 747 mEEw 17 WA
wrafo A

only had about 10,000 million dollars
T FTTF A Y, F A saT

a year. In this respect also, if we

are going to deposit a certain amount

of gold as collateral security, when

It comes to the repayment of our - SRS . =

debt what facililty is our Government @ afq dm o “7:_& &, a -

going to be given by the Interna- fo% ¥ @, @ & aF wa ¢ WX

tional Monetary Fund? This is a mat-  3q&) 7 7} #1947 9 T & auror g%

ter which Government should check, A b forw E- o

because if we have to pay back in 7 &1 HIfA® Flw ¥ FWl g2

dollars or in trade balances, it may fewdt wifga 1 #fys s@w @ f¥

not work to our advantage. - ATE T o o

So, I have pointed out two things. o o “:_} ? ™ ?ﬁ 1 IFFE:

One was that thig Bill is calculated  T7197 A1 IH& Iwwn & g o7

%0 have a greater mobilisation of the I ¥4 i IfT aewdy s WY

domestic resources and for meeting e N o

eur adverse trade balances. As far as T T, WA & ®

domestic mobilisation is concerned, [T ¥t W IW g ¥ G iy

I think the Government will have o  gura gl sneat Ifew ag o7 o)

watch very carefully whether the res- Hff W 1 vE OF ar
T &1 WHFAAT gHIT ®TRA WT
x€ A1 ur T OF AT FA TW
wawaar &1 ey & faq q=m av

W RO gEgm A f e

wA & Ffr ot IEwr AhEer fre

SIS ARSI Gl e S e e

XA FTA ® Aw fwar §, 47 gmard
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ponse that it expects comes in the
measure that it should. Secondly, a
better arrangement with the Interna-
tional Monetary Fund should be
made go that we find that we can use
the gold to our advantage in the re-
payment of our debts,

of (AFwe graw (TTOEET )
Freasy mgrga, x4 fagrE w1 3P

ez Tl CET 9 AT gifaw s
¢ Afsr wit fadas ¥ T4 9¢
TH WM AT TAFT ATR qAAR g1 Avar
2 ¥ &1 FFET FAA ATAT A
A ®zr oo 1 34 faaaw R
N s oA w2 fr A T
- WY BT & AT XA AAT AT IARN
qey W, A, §7 &7 uifz w0 ¥
af faads ave sng 1 faa fea i
¥ gz ®v faar §, fnq foaq o A
At fzar @, wa am Y AT A R

H 3% oF wma wr 93 gfow &
w71 man ar f& G T feglR A
fomrar &, wrowt wrasma @ oA
39 w70 &1 arge fawa € F aw=
w& o1 TE R, a® ana a4t T R
afer 37 TAF § Ifri—am ¥
g gifas few wom o i AdY
ey 3 A% o7 oo fe o &
w1 AT WT 85 ¥TaT £ AfwA THGT
q T W AT AT E ag 135
g .
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qLg WHT A1 g @ W T4 | TEE
e 9T FEH! A1 & awe F afafa
firar Jrom @ IwH TAETE & AR
g WX a2 S, WK g6 6 0w
T AT AT F AT AT ® A S
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WA ot 61 WA O A% g T
gufat & aern aar g 6 o132
S &7 79 g § & ¥ 0F W
TF WTHYN ST R AT T FH ST
@At AT 132 W@ KT AT ¥ 53
Wy A TTOEE T 9 WY 96t
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" qgm & &1 771 qffegfa €1 0w
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w71 a0 w6 7

farer 5w F IwEE (S AT
:1[) : Meeforg # @ fiee 3 7@
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NOVEMBER 17, 1965 Laws ete. Bill

2480

w1 ¥ arg-arq ¥ wrvw 98i 9 9
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i wifgy ag Y & men oW
WA w1 wegw g fy g oy oo
o & mw # faard A Afem a2
w# &6 wrf ey @1 &% g
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Frar Y wrar & A qw A e Wi
o 3w {1 Wt WS A @Y A Wy
w1 Ay a9 T W g AT I o
s a1 g g fe e 38 *r amge
fema & o gmrew a@Eon
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JqTTAE WEYAW AT SR
W EI amE g /)

ft femeT |5 0 W W
gY famz w1 @wg Ak femr am
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JFT qATET a0 &1 A€@ §
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FT 2T & qrr wodl &9 F g W
wOl  OrETsaaTc Aol
#FaT ¢ WX w oA R A ar &
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qw ¥ G § o fe wow A &
qEy § X qom AT wowt A k
fau ot w1 WA | HfEw e I
I ot ou fgefemz §§ o
2 fx fedt oY 3@ & feag S
for & sz o R, feft & a2
¥ g F1A ATAT & A I gy WOET
i & fw arx & 3% g fadm ot
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e wam e G 3@ g
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& 7 v fmogw A A ot W
I AT AR A F | I A
WO W A A€y ATW 9% avl 9%
o § A | g am foma d e
ardt & aF-a% s §, g9 8F A6
I ATEA H WH T WY 9T gHIL 481
a7 J19, ST &7 FI T@ g § 0g
T fTTET WA FTED T @ 6
I FATL WA T AW AT G
w1 gerar wfer 1+ #few W AR
£ IFIT A &t § F@T AV AAT OH
W w4 faRm o wmoTEY
weEi & qrq & AT T GEW F@N
g wif & gx 92 a9 g7 w7 &
FUTTMLE

Shri K. C. Sharma (Sardhana): Mr,
Deputy-Speaker, Sir, I am  sorry
there iz noi much relevance in what
the hon. Member who just now spoke
has said. When we are al war with
our neighbours and that war is of an
attrition type, which is more dange-
rous than a regular war, we have to
avail of all resources at the disposal
of Goverrment and awvailable in the
country. In the last two world wars
England and France fought their wars
on the basis of their gold reserves.
Both in France and in England not
ap ounce of gold remained; all went
to America to secure arms and other
necessities, Situated as we are, no
country can conduct its war on its
own resources; it will have to get
some things from outside.

If we print notes, currency would
not fetch us anything from anywhere
round the world. It is gold alone
that helps in guch a difficult position.

So, it is not a gquestion of 'if and
*but’. The ‘if' and ‘but’ of logic have
no relevance to the exigencies of war,
There is the question of life or death.
B you want to live, you have to give
everything, 1 have yet to find a man
who will die because his suit is finely
Enit and he cannot get rid of it. Life
is precious; life is worth having. If
Mife s precious, if life s worth having,
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much more precious is the freedom of
our country und the security for the
generations to come, On such an
occasion to argue that this comma is
not right, that fullstop is wrongly
placed, is sheer nonsense,

dt geR WX weAw . JOTET
wgIew, HO SgAEq &7 N § | ®EA
W worgfa & &0

Mr. Deputy-Speaker: The bell is
being rung. .. Now there is quorum.
Shri Sharma may continue his speech.

Shri K. C. Sharma: Others have
risen to the occasion. How have
others behaved? They were ug good
humans ag we are, We are expected
to rise to the occasion. To say that
there are four daughicrs—well,
daughters are welcome visitors, but
that the daughter may live, gold has
to be parted with. You cannot have
gold and daughter both in the house
because life is in danger. So, gold has
to be parted with. Gold has to be
given over, gold has to be handed
over to Government go that the war
may continue and can be fought well
It is a question of life and death.
It is a question of honour and security
of our people.

1 appeal to my hon. friends that
the ‘if" and ‘but’ of logic have mno
relevance to the exigencies of the
time. Let us rise to the occasion. For
such a time there are legal concep-
tions, what is called, the eminent
domain in American faw or the secu-
rity of the State in UK law. During
the last war a house worth crores of
rupeesg was rented for Rs. 15 a month
in England and precious things, valu-
able things, were taken possession of
in America. A rich country with
resources, a powerful country had to
take resort to the principle of emi-
nent dormin—in England, the gecu-
rity of the State. It is such a time
when the ordinary law does not hold
good; for it the special conception of
law iz there.

So, for the country's sake, do not
resort to “if' and ‘but’, but rise fo the
occasion, With these words, Sfr, I
support the Bill
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g § | BT fAazm bawam i fE
T Enfsn §1 % g8 w0 § ag@ g

Bhrl Bethiyam (Perambalur): Mr,
Deputy-Speaker, Sir, those who
supported this Bill have given the
reason that this Bill has been neces-
witated to mobilise gold and other
resources for the purpose of defence
and for industrial improvement of
the country. This is a very laudable
object and there can be np two opi-
nions in  attaining  these objec-
tives. But the whole question
is how to atiain this objective. The
ends gre fine, laudable. Are we go-
ing to accept any means to attain this
end?

An hon. Member who was speaking
before me referred to the names of
Mahatma Gandhi and Nehru and said
that by doing such-and-such a thing
we were giving peace to their souls.
T request the Member not to bring in
the name of Mahatma Gandhi at least
when discussing such a Bill, as this
one. Here some dubious means, some
questionable means, unethical, uncon-
scionable, immoral means are being
proposed to attain a desired end. As
I said, there can be no two opinions.
Gold should be mobilised; all re-
sources should be mobilised for the
defence of the country and for the
improvement of the country’'s status.
There we agree with you; but, what
are the means that you are going to
adopt? On that principle the whole
opposition bases its argument.

The Member who spoke before
me—Shri Morarka, [ think—said,
*There is hoarded gold; we have to
bring it out somehow or other”. That
phrase “somehow or other” I do not
like. A totalitarian government may
put that one. We want to attain
some laudable end, but are we going
to practise some means or other to
attain this end?

In this world there can be no end
as such:; often the end becomes the
means and It is & continuing process.
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Therefore, this Bill is based on a
principle which is not acceptable. Ib
is a heinous breach of public morality,
It is beginning to pay homage to law
breakers, black-marketeers, tax-eva-
ders, profiteers and anti-social ele-
ments. If the Government had come
forward boldly to unearth the hoard-
ed gold and to bring out the black
money, we would have thrown all
our weight and the entire country
would have been at their back

When this Government came te
power, when the Congress Party
came to power, in 1847, the Prime
Minister boldly announced that every
black-marketeers will be hanged by
the lamp post. What has happened
since then? [t is not the lamp post
we are taking them to but to the
pedestal and we are giving houguets
and are garlanding them. We are
helping them in whitening the black
money that they have hoarded.

It is an open admission that the
Government has failed in its objec-
tive to unearth the hoarded gold. It is
not only the hoarded gold that is te
come out. It is also the unaccounted
money, the black money, that is te
come out. The hon. Member who
spoke before me referred to one
thing, that is, whether it is black
money or white money, it does not
matter. T want the Minister to give
a categorical statement as to whether
they are going to raise the revenues
by any means. When the liquor
trade was gbolished in some parts of
the country, when the prohibition
was introduced, the Congressmen
said, *We do mot want money out of
the liquor trade. Though the reve-
nue earned from the liquor trade
will help to develop the country, we
do not want that contaminated money”.
This is what *they said. Now, arp you
going to open the flood gates for evil
things? Are you going to scrap pro-
hibition? Are you going to encourage
immoral trafficing? Are you going
to Introduce all these things in order
to get some revenue? The same
princlple should have been applied
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]_mre. Some hon. Members were say-
ing that our country should not go
to other countries with beggars' bowl
and that we should not go to America
for food. The pity is that our Gov-
ernment is going with beggars' bowl
before the black-marketeers, hoar-
ders und anti-social elements. lns-
tead of that, it should have come out
boldly to lake the money from them.
We would have been with them. Not
only that. The black-marketeers have
been allowed to have their own way.
They have been allowed not enly to
whiten their black money but also to
earn annual tax-free bonus. The Eco-
nomic Weekly from Calcutlta hat
calculated  it. Supposing a
purson is able to invest 10 kg. of gold,
he will get 9 per cent nett annual re-
turn for 15 years. If he also avails
of other benefits of the Gift Tax, the
‘Wealth Tax, etc., he will earn about
12 per cent return on his investment.
That means Yyou are noi on'y allow-
ing black-marketeers to whiten the
black money but you are legalising
that.

Then, the acceptance of gold at ]
per cent fineness and its return with
the same fineness is the first blow to
year Gold Control Order. The 14 ct
guld js thrown over-board.

Then, 1 want to know what hap-
pened to the previous Lwo series of
Gold Bonds? The first series of Gold
Bonds was issued in November, 1062
at 64 per cent which was taxable by
which Rs. 8 61 crores were collected.
The second series of Gold Bonds was
jesued in March, 1965 at 7 per cent
which was nlze taxable by which you
got Rs. 3°29 crores. Why were you
not able to make the best advantage
out of those two series? What is the
guaraniee that this is going to be the
Jast chance? Probably, after Feb-
ruary. 1066, they will give another
Jease of life to black meney and send
another appeal 1o the black marketeer.

Gir, this is one WAY of mwving @
banus to black-markeleers. Scme-
time ago, they brought forward the

1784 (A LSD--T.
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Bonus Paymdht Bill. Now, thiy Bill
is a Bgnus Payment Bill for black-
marketeers and hoarders. I am
atrud_ that since they would have te
deposit their unaccounted money in
Gold Bonds only in form of gold,
there will be a spurt in gold smuggl-
ing also.  You want to conserve fo-
reign cxchange, but upto February, I
say, more gold will be smuggled in.
Smuggling of gold has not beca
rooted out.  The Hon'ble Minister
may say that there is no smuggling
of gold and that it has come down.
But if you read the Reserve Bank of
India Bulletin of Scpetember, 1065,
they have clearly stated:

“During August, divergent trends
were in evidence in Bombay bul-
lion markei and gold priccs dropped
sharply during the first half of the
month on reports of larger arrivals
of contraband metal 14 carat
gold moved down from Rs. 80.23 on
July 31 to Rs. 7100 by August
12"

Therefore, the Government itsclf
is aware that contraband gold is
coming in and they are legalising al
the gold that is coming in by igauing
these Gold Bonds.

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): Have you seen the current
narkel rate?

Shrl Sezhlyan: 1 sm quoting from
the Bulletin of the Reserve Bank of
India and the hon. Deputy Minister
should be aware of this. 1 do not
know the current rates of gold. Pro-
bably, the Minister may now SAY
more about the eontraband gold and
the way that has been smuggled in.

About the 14 carat gold, they want-
ed lo reduce the prices. What hap-
pened to that? According to the
Rescrve Bank of India Bulletin, the
average price as in August, 1863,
waen the is carat gold was introduc-
o, was Rs. 61.35 and now in August,
1965, it is Rs. 7755 P Therefore,
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the object of the Gold Control Act
which sought to control the price of
gold has completely failed. Now,
instead of rectifying that, our Go-
vernment has come forward with a
begging bowl before the black-mar-
keteers and tries to beg some hoarded
gold to tide over the foreign-exchange
cTisis,

As 1 gaid, though the object is
lauduble, the means by which you
want to attain it are highly deplor-
uble and questionable. Because of
tnflation, the mounting cost of ad-
ministration, the long spell of deficit
financing, breause of all these things,
there has been a crisis of foreign
exchange and this should be mended
by other ways and not by such an
unethical, unconscionable, immoral
and attrocious peace of legislation
which is & heinous breach of public
morality and public principles.

Mr. Deputy-Speaker: Ilow much
will the Minister take?
Shri  Rameshwar Sahn: Mr.

Bhagat will be replying and I think
half an hour will do.

will call
Shri Man

Mr. Deputy Speaker: |
the Minister at 18.20 hrs.
Singh P. Patel.

Shri Map Sinh P Patel: Mr.
Depuly-Speuker, Sir, there is not
much left for me to say something in
support of the Bill. Many of my col-
Jeagues have already done it This
Bill shows the anxiety on the part of
the Government to unearth the hoard-
ed gold. It is admitted by one and
all that this Bill provides special
concessions for those persons who con-
vert their gold into Gold Bonds and
this is likely to come from about mil-
lion people. Let us look at the list of
the assessees who pay the income-tax.
There are about 15 lakhs of people in
this country who pay the income-tax.
And It is only those who pay the in-
come=-tax can. alone pay the remaining
{axes, that ig, the Gift Tax, the Wealth
Tax, the Estate Duty Tax and so on.
The Government’s anxiety to get more
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and more gold will never be satisfied
by this B.ll alone. The gquestion of
immorality of the Bill dves not arisc
out of this. We huave, in the past,
accepled in principle the recovery of
the unaccounted money. This can, be
said to be a second attemptl or & third
attempt 1o recover either gold or the
unaccounted money. There are some
possibilities that some people who
might not have declared their wealth
may do so either in the shape of cash
money or gold. They will naturally
fet an opportunity to do su. They get
some indirect advantages also out of
it. There are no two opinions ahout
it. But we are concerncd more with
the spirit of the Bill. The Govern-
ment should see whether the last two
o three measures did give a sufficient
quantum of gold required by us. It
is admitted by one and all that war
cannot be fought wunless sufficient
amount of gold is hrought into the ox-
chequer.

As 1 said initially, there arc a much
larger number of people who are not
at all affected by this Bill. They will
definitely be much more moved by the
spirit of the Bill, but have Govern-
ment taken any action to see that the
gold o the poorer section of the peo-
ple comes near the exchequer. A
suggestion was made by my friend,
Shri Morarka, that the poorer section
of the people do hold gold for security
purposes. It is commonly believed
that gold is kept for ornamental pur-
poses, but only very few hold it for
ornamental  purposes; most of them
hold it as a measure of security  to
maintain themselves in future. If you
want to pet this pold, the post offices
should give advances against this gold.
Here in the case of Gold Bonds, they
are eligib'e to get only some interest
and they cannot utilise these Bonds for
getting advances wunless they are
transferred. So, if a measure is
brought out enabling post offices to
advance loans against these bonds,
some more gold will come out.

An assurance has been given that
whatever gold is put into these Bonds,
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will be definitely returned in the same
form of gold after 15 years. But un-
fortunately cent per cent faith has
not been createq in the minds of the
people about the economie policy of
the Government. People do have
faith, but it has diminished because of
the changes that have been made in
the economie policy in different finan-
cial years. There should, therefore,
be a categorical statement that, what-
ever omendments may be made to the
Act in future, the gold that ir put in
the Bonds wili be definitely returned
in the form of gold after 15 years. If
after that period, gold is necessarv,
there should be another legislation.
but the gold taken under this scheme
should be returned. The Government
should give a solemn assurance to
this effecl. Thiz faith in the minds
of the people can be created only by
the  representalives of the people,
‘There arp about 3,000 legiclators in
different States and 700 to 800 Mem-
bers of Parliament. We ourselves
should set an example by giving the
maximum percentage of gold, in what-
ever form we may have them. Peo-
ple do not believe in the solemn dec-
larations made by the All India Radio
or in the wvarious pamphlets. They go
by actual realities and if the maximum
percentage of gold is given by their
own represcntatives. then faith will
be created in them and they will also
react.

Regarding the exemption given, one
point has been raised by my friend,
i.e., the amount invested on these two
Loans and the Gold Bonds is being
exempled fram the annua! payment of
income-tax. 1 would urge that exem-
ption to every person need not be
given. Let us take a hypothetical
case; suppose @ man has Rs. 2 lakhs.
of which Rs. 1 lakh are unaccounted;
if he shows 50% of his income in one
Loan or the other and if he is cxemp-
ted from the pavment of income-tax,
it will be absolutely immoral. People
will feel that those people who can
afford to keep their money hidden will
be rewarded by some such measures
by which exemptions are allowed.
Therefore, exemption should not be
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given 1o all t* people.
1558 hs,
IDw. Samosrst Mawwsig in the Chairl
o1 JWH WY weATT : "7 § T9-
T adr i

The bell 15 bemg
T

Mr. Chairman:
rung ... Now there is quorum.
hot:. Member may continue,

Shri Man Sinh P. Patel: Therefore,
Government! need nut give exemption
to certain category of persons even
though they may give the maximum
amount of gold. There should be
some  marginal point beyond which
they should be taxed. Now what is
left in the Gold Control Act? Old
ornaments are allowed to be repuri-
fied for 24 caret. For ornaments
given under this scheme, Gold Bonds
will be given and they will b allow-
cd new urnements of 22 carat later. So,
excepling the name, what is left n
the Gold Control Aet? I Givern-
ment feels that the previous two mea-
sures could not bring in sufficient
quantum of gold as anticipaled, they
should not feel shy lo scrap the Gold
Control  Act.  In the name of old
ornaments being vepurificd into new
arnaments, twre is o lot of disturb-
ance poing on among goldsmiths and
then there is olso the guestion of un-
employment among them. If the
Government could not achieve what
they had anticipated, they should re-
examine the situation and should net
feel shv to scrap it 1t should not be
allowed to remain simply because it is
in the Statute Book.

16 hrs.

Shrl Muibiah (Tirunelveli}: We
are passing today through most eriti-
cal times. We arc facing very serious
danger from two neighbours, Pakistan
and China. In view of thal, we have
to strengthep our defences and in-
crease our military equipment consi-
derably USA and UK have now



Taxation

2495

[Shri Muthiah]

stopped military ai¢ and we have to
depend upon ourselves and we shall
have to purchase military equipment
from those countries which are pre=
pared to give us military equipment
for gold. This means considerable
foreign exchange.

Our foreign exchange today is less
than Rs. 100 crores, and in such a
situation Government have been com-
pelled to mobilise all the gold resour-
ces in the country for national defence,
With  this object,- Government have
issued the National Defence Gold
Bonds, 1980.

To make the gold bonds attractive,
certain concessions have been deemed
necessary in respect of income-tax,
wealth tax, gift tax ang estate duty.

The new gold bond scheme an-
nounced by our Prime Minister in
October, 1965, is a welcome measure
and it is an indication of Govern-
ment's realistic approach to the utili-
sation of the gold resources of the
country.

Thert are two ways of mobilising
gold, the first is getting gold from the
rich hoarders of gold and from those
having large amounts of unaccounted
moncy. and the second is by gelting
gold from the common man whose
slock is small, and Is primarily in the
form of ornaments.

The total contribution to the gold
bend schemes amounts to about Rs.
30 crores at the internal price of gold
which iy about Rs. 150 per tola. We
cannot expect much contribution of
sold from the hoarders. The success
of the present scheme depends on the
generous response of the common man
who is patriotic enough to contribute
gome share of his gold holding. The
coniributions of countless small hold-
ers  put together can make a large
amount of gold. The common people
should be persuaded to contribute
gold, however small it may be, for the
defence of the Motherland. Even
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1 gm. of gold should be accepted
gladly by Government.

Today, there are certain apprechen-
sions in the mind of the common man,
which should be cleared by Govern-
ment. The labour charges involved
in making ornaments, now offered by
Government, are Rs. 3 per 10 gms. of
refined gold. The actual labour char-
ges are, however, much higher.
Every year, the investor in gold bonds
earns income at the rate of Rs. 2 per
10 grms. of refined gold as a sort of
interest for his investment, but this
amount of Rs. 2 per 10 grms. may
look unattractive to the investor.

The new gold bonds will be exemp-
ted from all taxes such as income-
tax, wealth tax, gift tax and estate
duly. The gold bonds are transfer-,
able and can be pledged in any bank
for loans. At the end of fifteen years,
the gold will be returned at a purity
of 23.88 carats, and the investor cam
make ornnments of higher purity than
14 carat out of that gold. A segious
apprehension in the mind of the in-
vestor is whether after fifteen years
when all his gold is rcturned to him
he will be allowed to retain that gold
which is in excess of the quantity per-
mitted to him under the Gold Control
Act. The present Gold Control Act
with its severe provisions stands in
the way of people declaring their gold
stocks and offering them to Govern-
ment for gold bonds. If Government
want to get substantial contributions
in guld to be invested in gold bonds,
the severe provisions of the Gold
Control Aet which create apprehen-
sions in the minds of the people
should be either meodificq or made
flexible during the emergency. With
the gold control in force, most of the
gold has gone underground. Only
free market in gold will bring out the
hidden gold.

The common man at present is re-
luctant to part with his old oma-
ments, because of the fear that he
cannot make new ornaments of simi-
lar purily. This fear should be
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oompletely dispelled by Government
by adequate guarantees and by ade-
guate publicity.

The quantity of gold tendered up to
the 13th November, 1965 under the
new National Defence Gold Bonds
Scheme is 1117 k.g. which is worth
about Rs. 70 lakhs at the international
price and Rs. 1.5 crores at the current
market price. The total gold holdings
in India, according to the Reserve
Bank Estimate, amount to about
Rs. 5000 crores. Most of the gold remains
in the form of gold bars, gold coins
and gold ornaments and articles.
Government  should bring out thic
gold by powerful appeals to the pat-
riotism of the people and by proper
inducements. Full use should be
made of the press and the platform
and the radio and the filmg for this
purpose. Orgenisations should be set
up at the Central, State, district and
panchayat union levels to achieve
this.

Shri Harl Vishnu Kamath (Hosh-
angabad): What does Kamaraj Avar-
gal say?

Shri Muthiash: The Bill provides
tax concessions to persons investing
in the National Defence Gold Bonds
by amending the Income-tax Act, the
Wealth Tax Act, the Gift Tax Act and
the Estate Duty Act. The concession
in the case of the National Defence
Gold Bonds is the exemption of the
value of gold purchased by undisclos-
ed income and invested in the Na-
tional Defence Gold Bonds, 1980, from
taxation under the Income-tax Act
or any kind of profits tax act, for any
year from the 20th October, 1865, if
the income is not detccted or the gold
not seized before that offer. The an-
nual payments on the bonds will be
exempt from income-tax. No capital
gains tax will be levied In wespect of
the sale or transfer of the bonds by
any person. The value of the bonds
will be exempted from wealth tax.
Gifts of golg bonds by a person who
has originally subscribed to them will
be exempted from gift tax to the value
of 5 k.g. of gold for each year. Gold
bonds up to the value of 50 k.g. will
be exempteq from estate duty for the
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first inheritor. Suitable amendments
have been sought to be made in the
Income-tax Act, the Wealth Tax Act,
the Gift Tax Act and the Estute Duty
Act, to legalise thesc concessions, 1
want lo say somelhing about clause 8.
Certain Members of Lhis House have
criticised clause 8 and have objected to
it on the ground that it puts u pre-
mium on tax evasion and hvarding of
gold and money. But they should
realise that clause 8 docs not com-
pletely rile out the ordinary proce-
dure of search and seizure of gold
and hidden or unaccounted money by
the officers of the Income-tax Dep-
artmenl. Government are very an-
xious to get a very large quantity of
gold at this most critical juncture of
our history and they want to mobilise
ag much gold as possible, That is
why they are appealing to all the
people to contribute guld and that is
why they are adopting persuasive
methods now, so that the people may
willingly contribute gold for the de-
fence of the country and for national
security,

Shri Bade: Even the courts are pro-
hibited from going into those things.

Shri Mothlah: 1 would like to con-
clude with a few words on the capucity
of Government to repay gold after
fifteen years. Some Members have
raised certain doubts with regard to
that. My submission ig thal Govern-
ment huve the capacity to repay the
gold at the end of fifteen years. The
country has a number of gold mines
and Government are making full uti-
lisation of them. Government have
the capacity to earn more and more
foreign exchange in the course of
fifteen  years by increased exports.
They will also save as much gold as
poscible in  the course of the next
fifteen years. All the gold that is
collected now is not going to be com-
pleteiy sold away to foreigm countries.
Some reserves of gold will be alwavs
in the country with the Reserve Bank.
All these considerations should eon-
vince the people of the capacity of
Government to repay the gold at the
end of Afteen years.
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Shri €. K. Bhattacharyya (Rai-
ganj): 1 shall make only one sugges-
tion to the hon. Minister. These con-
cessions in driblets make it Tather
difficult for us to realise the objec-
tives in view, These should have
been given ut the earliest opportunity.

.

While the object of the Bill has
been accepted as laudable by all sec-
tions of the House no one has said
that the Bill has not a laudable ob-
jget. Therefore, it is perhaps the duty
of all sections of the House to help in
the fulfilment of that laudable object
and not to make speeches in such a
manner that the persons who may help
in the fulfilment of that object will
be scared away. That is the submis-
sion that T wish to make to some of
my friends in the Opposition who bad
delivered speeches opposing the Bill
on certain grounds.

As regurds the provisions of the
Bill 1 was just thinking of the pre-
vious gold bonds where the persons
were patriotic enough to deliver their
gold for exchange in lerms of money.
and this was done in order to cnsure
thut because of the patriotism they
had shown they might not suffer. I
wish to suggest 1o the hon. Finance
Minister that those persons who had
contributed to the gold bonds of 6 and
7 per cent later should be allowed the
gption of converting those bonds in

terms of the present bonds. I
helieve that is the least that we can
do in justice to them. They give

their gold, but get it back in terms
of money and that moncy may not
have the same value at that time.
Now we are asking olhers to give
theiy gold in exchange for gold at a
later date—we are giving them the
nssurance that they would be paid
back in the same fineness of gold. So
‘persons who made their contribution
under the gold bonds scheme in 1962
and 1965 previous to this scheme,
should be given the option, if they so
like, to have their bonds or controbu-
tion converted in terms of the present
gold bonds scheme so that they get the
same concessions 85 arc being exten-
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ded lo persons who are buying these
bonds now under the present scheme.

Shri V. B. Gandhi (Bombay Central
South): Madum Chairman, I support

this Bill. 1 support it not because it
is all good, but becausc it is all
necessary,

st gwR = wwAa . Aanifd
TEIRAT, WU WAEG[ FAW L | qEA
7 aorifa A g
Mr. Chalrman: The bell

rung—-Now there
Gandhi,

is being
is quorum. Shri

Shri V. B. Gandhi: As | was saying,
I support this Bill not because it is
all good, but because it is all neces-
sary. We must remember that we are
still in the midst of a national emer-
gency and the need for augmentation
of resources for Government still con-
tinues to be imperative. I do not see
what eclse we can do except support
the Bill, although we support it with
a lot of mental reservations on the
subject.

Shri Sezhiyan: The headphone is
not functioning properly. Both the
floor language and the transliation are
coming through in the same channel,

Shri Warior (Trichur): We are not
able to hear as a result of that.

Mr. Chairman: 1t will be looked
into.

Shri V. B, Gandhi; 1 am sure Gov-
crnment itself is not very happy in
having to bring forward a Bill of this
kind. Bul we all recognise that at this
critical time Government must have
gold at any price, even at these con-
cessions that the Bill has offered.

Shri Priva Gupta (Katihar): The
direct voice as well as the interpreta-
tion are coming in the sume channel.

Mr_ Chalrman: That technical defect
is being repaired.
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Shr: V. B. Gaudhi: No one would
be happy to defend the concessions
except on the score of emergency.
Con.essions of this magnitude  are
unthinkable in normal times.

Shri Bhagat, the Mimster of Plan-
ning, was right when he said:

“These tax concessions are jeit
Lo be very essentl for maximis-
ing the investments in these bonds
and loans”,

Now it is true that the Bill provides
for very substantial concessions, But
sinee the need for mobilising the
resources for Lhe defence of the coun-
try still continues, we have o support
it. It is, however, in view of these
large concessions, possible for us to
ask ourselves the gquestion whether
such concessions could be too large,
could be more than are reasonable or
nevessary., Put considering the res-
ponse we have had so far in the shape
of subscriptions to the new bond
issue, we must agree and we have 10
concede that the con essions are nene
too large. In fact, if we cannot give
them any more concessions, these con=
cessions capnot be reduced.

A word aboul how desperale iz Whe
need of our country of guld. It is
very interesting thay we have got an
illustration of how dire our n.ed is
In the booklet on demands for granis
which we are sbout lo consider as
the next item on our agenda, one of
the demands is for Rs. 17.5 crores for
subsidising sugar export. In this case,
we realise that what we are doing is
1hat in order to earn foreign exchange
~f Rs. 11.5 crores, we are actually sub-
gidising export to the tune of Ra 175
crores. That shows how dire is the
need, how difft-ult is our foreign ex-
rhange situation.

Another item, to  which T would
hriefly refer, is about the subscription
we have to pay to the International
Monetary Fund. the increase of sub-
scrintion  that all members  have
agreed {o pay and so has India agreed.
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Shri Kashi Gupta: Will you we
able logget so much gold from Luus
scheme?

Shri V. B. Gandhi: 1 am caming to
that, ’

Actuaily, the gold part of the
subscription that we huve to pay with=
in a reslain time limit is abouy § 395
million. Now we have not got that
gold; it is obvious, In fact, what {he
statement in the booklet says is:

“Payment in gold will be ac-
commodaled by a special drawing
from the Fund".

That probably is the officialese of
what in plain English would mean
that we have not got the gold, but
shall have to borrow it from the Fund
and pay interest. But that only goes
to illustrate the great need we hawve,
and we must be willing (o accept any
such proposal from the Government
and help the Government to go ahead
and attract as much of new subscrip-
tions 1o the new National Defence
Guld Bonds us possible.

Mr. Chalrman: Shri P. C, Borooah.
Ie should take only flve minutes,

Shri P. C. Borooah (Sibsugar): My
lot is always five minutes,

Shrimati Yashoda Beddy (Kurnool):
A lot can be done in five minutes.

Shri P. C Borooah: The object of
the Bill is lo mobilise the gold wvail-
able in the country whether in  the
form of ornamenis or otherwle, uy
we wint this for defence and develop-
ment purposes. Oupr foreign exchange
gituation is very bad, and that is why
we need gold. We cannot get gold
from any other country, we have to
collezt it from our own country, und
that is why this Bill has come.

Nobody has opposed the Bill as a
whole, but there has been a lot of
criticiam of Clause 8 where conces-
sions are proposed to be extended to
those who have minted hidden money
and hidden gold
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[Shri P. C. Borooah]

My hon. friend Shri Morarka put
up some very strong argumenis in
favour of this Clausc. Whatlever he
may say, whatever be the respunse to
this scheme, good, bud or indifferent,
the fact remains that it is in a scense
penalising the honest tax-payer and
giving licence to the tax-dodgers.

Even then, I may say that these are
peculiay times. We are in very great
difficulties, we are in peril. So, can
we not overlook this? We can think
of this matter at a later date when
the emergency period is over. As
every one of the speakers has said
it is for defence and development pur-
poses that we want gold, so do I, so
that we may tide over our foreign
exchange difficulties.

Let us see what percentage of gold
is i hidden hands or with the Rajas
and Maharajas. It is estimated that
it is much less than ten per cent.

Shri  Bireadra Bahadur Singh
(Rajnandgaon): The Maharajas have
slready given their share.

Shri P. C. Borooah: If even after
these concessions nothing comes out
from this ten per cent, we will have
ennugh lime to deal with them suit-
ably after the emergency is over, but
let us not harm the holy caus: of
eollection of whatever gold we can
from the remalning 80 per cent in the
hands of the people at large.

Having sald so, 1 have four sugges-
tions to make. The hon. Minister is
here. He may kindly see whether
these can be accepted.

The interest of Rs. 2 per ten grams
nndee the ssheme is to be treated as
tree of in-ome-tax. On the basis of
the ruling price ot gold of ahout Rs. 125
per ten grams. it will work out to 1.8
per cent. Ewven if it is caleulated on
the hasis of the international price of
gnld, the return comes to about 33
per cent only. This rate of interest
ghould be raised to bring it to & more
realistic level.

NOVEMBER 17, 1965

Laws etc. Bill 250,

Secondly, those who subscribe orna-
ments under this scheme will be given
a premium of Rs. 3 for ten grams im-
mediately to compensate them for the
cost of getting the ornaments made.
This rate, again, is rather low, because
the making charges are about Rs. 10
to Hs. 12 for ornaments. Therefore,
this should be raised to some extent.

Thirdly, the gold bonds have been
made negotiable, and even money can
be raised on the security of these
bonds. The attractiveness of the
gold bonds will be enhanced furthor
if these are issued as bearer bonds
This will improve the negotiability of
the bonds.

Lastly, he may consider whether it
will be possible to have a moratorium
on the disposal of gold at least up to
31st January, 1966.

With these words, I support the
Bill, and 1 hope the Minister will
throw some light on the feasibility of
the suggestions that I have made.

Shrl B. R. Bhagat: I confess that
the mixed re.eption that the Bill has
received was quite unexpected by me.
1 had hoped that in the context in
which this has been brought forward.
it would receive the unanimous sup-
port of the House. I fail to under-
stand the reason for this mixed recep-
tion.

1t was very sharp the other day
when the hon. Members belonging to
parties almost diametrically opposed
1o ea h other converged on this point,
but it is heartening to find that the
reaction has mellowed, and we have
got very solid support today for this
measure.

I would like to dwell upon the
argurments acainst this Bill by those
who have shown this sharp reaction.
After listening to the speeches and
also going through the text of those
that 1 could not listen to personally,
I find that the main reason for the
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eppogition to this measure boils down
o two or three facts,

One of these is that this strikes, as
they gay, at the root of public mora-
lity, and will breed cynicism and dis-
respect for law. The second reason
seems 10 be that most people are not
prepared to belleve that Government
is really going to give the gold back
in 1960. The third reason scems to
be rather curious in that those who
have attacked the incentives say in the
same breath that the incentives are
not adequate. It was said that while
the compound interest for 15 years
cumes to nine per cent, in this case,
at the most, including the concessions
offered, it is not more than 4} per cent.

They say that if we want to succeed
in this scheme, we have to rcpeal the
Guold Control Order. That is the only
constructive suggestion that has come
#rom the hon. Members,

I really felt very unhappy that the
tone I set in my specch for the success
of this scheme and for the co-opera-
tion of this House and the couniry,
had been lost. Therefore, even  at
this late stage I shall try to recap-
ture it, because I want to repeat and
stress again that we must visualise
this measure in the context of the
emergency. It is the cxtreme urgency
of the situation that compelled the
Government to bring this forward. In
she climate that has been created by
repeated aggressions against us, the
1ast of which we fougit off so success-
fully, for defending the integrity of
the country, 1 expected that a mea-
sure of this urgency would receive the
snanimous support of the House.

The concessions offered should also
be viewed in the proper perspective.
1 repeat that there is no offence to
public morality ~or any morality.
There are no untoward concessions
given. Whatever contestions  are
given, they are being given for defi-
nite reasons and I shall explain them
What i3 the situation that the cruntry
is facing today? With one vnice, the
whole country has said: come what
may, we will defend our freedom,
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whatever be "he pressure. ... (Inter-
ruptionsy) 1 bave lstened very
paliently and | would like to be heasd
because | have a case to put forth.
Gouvernment has been charged with
breaking the law of moranty and,
therelore, 1 would like w0 take the
indulgence of the House to put for-
ward my view. We have proclaimed
that we will be self-reliant and we
will withstand all pressureg on our=
sclves. So, we have lo augmeni all
the resources. We are rephasing the
plan and reorienting the pulicivs so
gs to stand on our own [egs;, we have
taken measures that wul cut down our
imports; we will improvise with suv=-
stitutes. All our scientisls and tech-
nicians are contribuling towards uus
and are now engaged in doveivpung
substilutes o avoid imports. Sunudr-
ly, efforts are made to deveiop ex-
ports. Knowing that these thuigs take
time and we may be kiced willh a
very difficult situation i the mume-
diate future, as these mcasurvs wiil
take time to become effe_live, a year
or two years hence, what are we to
do in the coming few mouths or carly
next year? When the wd pip.line
dries, and there is no Iree foreign ex-
change and there is no external wd as
already the promises made arc not
being fulfilled, whut should be done!
The urgent thing that ecould have buen
in that context is only this. In thut
context, we thought of gold. In the
coming months the couniry is poing
{0 fuce a very difficult situation on the
foreign #xchange fiont and ours is a
country which is known to have a
large holding of gold. For conturied
we have been getting gold and it hay
become a national hahit for women
and for everybody to have po'd. L
may be that a few people have laraer
sto ks but there are a large number
o people who have very small hite
of pold. Gold is freely convertible in
foreign exchange and if we pot mizahle
amount of gold in the erming months,
we will be able to proclaim to the
world that we are ahle to meet our
urgent requirements. whether  they
be of defence or other essential im-
ports or of food Which is going to be
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difficuly in the coming months, or for
tertilisers which we need so badly.
For want of free foreign exchange we
may have tu cut whatever limited sup-
ply of fertiliser imports that we may
have had planned in the coming
months of the next year. It is in this
extreme urgency that we resorted to
gold and therefore it is not an ordi-
nary siluation. This would have been
the best way of proclaiming: here is
a country of 470 million people which
will go to any extenl to maintain its
freedoin and be self-reliant. It is a
challenge for all of us. The main ap-
peal in this measure especially in this
climate is an appeal 1o the sense of
patriolism of the people. All  other
considerations go behind. We have
offered concessions to persons  or
trusts or temples or institutions which
have large stocks of gold. A good
amount has been declared under the
gold control order, Bup there are
lurge amounts which have not  yet
been deelared, We have to accept the
facts of Jife. There is a law and in-
spite of that there are undis_losed
hoards of gold and we are not able
to tackle it. One. hon. Member said
that we tried the hard way. There
ure harder ways in other systems of
government and in  other countrics
where completely and compulsorily
cverybody had becn disowned of the
pold and cverylhing. We cannot fol=
low it....(An Hom. Member: Why
not?) It js not a practical proposition
in the present context to search every
house and get the gold. Hon. Mem-
bers themsclves will come here and
suy that the womenfolk in their con-
etituency had been scarched. Nor is
it a democratic method. To say that
this Bill is undemocratic and an
affront to morality is bevond the com-
prehension of my intelligence at least.
The motive may be different; any
stick is good enough to strike the
governmeni with; that may be the
mntive or it may be opposition for
apnosition's sake. But the grounds on
whirh it has heen opposed are not
thore.

Some hon. Members pointed out
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that thera were no extra-ordinary
foncessions offcred. The House itself
has a.cepted the principle of giving
concessions to unearth black moncy.
Similar concesions huve been offered
o persons who huve gold. So far they
have not found it acceptable to tender
the gold. Taking advantage of the
present situation, we have given them
enough incentive to tender gold and
get the advuntage. Probably weulthy
persons and richer persons who have
a large holding of gold may be moti-
vated by economic considerations.
Already there is a demand and the
same hon. Member who opposed con-
cessions says that more rate of inte-
rest should be given to make it more
acceptable. It may be that those who
bear in mind only e.onomic considera-
tions may be attracted by it. We have
considered that aspect also and we
have provided the concessions or the
rate of intercst; thoy ere in & mode-
rate form, in a reasonuble form. That
is so for two reasons. Although we
expect thay some class of people may
be guided by these economic conside-
rations, a large class of people, parti-
cularly smaller people, small farmers,
workers or the middle-class who con-
stitute the bulk of our countrymen are
not affected by wealth or gift tax or
other things and these concessions
have no meaning to them. We want
gold whether it be 2 or 5 or 10 tolas.
Only then it will borome a success.
Therefore, the main burden of this
Bill is patriotic. that we want to ap-
proach 80 per cent of the pueople for
pold. To them the appeal is purely
patriotic. Ty is only a small micro-
scopic number who may have a large
holding of gold whether they be
institutions or individuals, who may
be interested in concessions. To them
we have offered these. That is the
fact of the situation tnday. We have
to arcept it. Tt is nnot an affront to
morality be-ause wer have never
broken any law.

There is another bigger charge that
to black monev we have given addi-
tional inducements. The ong
and the inducements that we gave
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under the voluntary disclosure of in-
comeg are there and therefore they
say that peopie will convert their
black money into gold and tender it
I think it is noy correct to say so.
If that be so, we would have gut
much more gold today than we would
otherwise have got. Mr. Masani who
knows the ways of these people would
not have said even in the beginning
that the gold bond scheme has failed.
H¢ has already proclaimed it for his
party and he knows thap these people
will not tender it. Why? Because the
inducernents had been givep to those
who have gold. Suppose 1 have 100
KGs of gold, 1 may take advantage
of the pgold bong scheme. Wiy
ehould I noy go and tender it myself
rather than sell jt to some other per-
son and gllow him 1o tender it? The
economic consideratlions do not ope-
rale like that. ! accepy the point
made by some hon. Member who smid
tlrat there may be a tendency to
smuggle more gold and this  black
money can be investeq in  freshly
smuggled gold and that can be con-
verted into gold bonds. We have
borne in mind that eventuality and we
are absolutely alive to thig danger.
Even then, we have, on the balance
of considerations, decided that even 1if
somoe gold is smuggled—although you
should see that we are not softening
the anti-smuggling measures—-we are
not softening any measure to disclose
undisclosed jncome. although we have
given concessions in regard to undis-
closed income or undisclosed gold or
miay be undeclared gold. And we are
trying 1o be as stif on this anti-
smuggling measure ps before, if not
more, So. we are vigilani on tha'
front. but even then. taking the
worst, if some gold iz smuggled and
tendered this way, it will be a very
smal! percentage. There is no imme=
diate drain on foreign exchange In
that respect if the motive is to tender
it back and convert some black moncy
into white. Therefore, sll the fears
that black money wil! be converted
into white through the golg bond
scheme or the concession given to the
big holders of gold will be abused are
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nat ;usl.iﬁeﬂ.*lr you take it in the
Proper perspeclive and in gll #s ace
tualities, the danger is not in  that
significant proportion as 15 feared,

Shri S. M. Banerjee: Will yvou ex-
plain how i is paid back.
ot wher gy aTar ;0 14§

aTF ¥ 6 WIgT 7@ 7 P wod
TwaF ?

Shri Kzpur Singh (Ludhisna); How
wi:] they give the gold back o us?

Shri B. R Bhagat; | will unawer
o!l the questions ay the end. (Im-
terruption) .

Mr. Chalrman: Ovrder, order. No.

in‘crruptions pleasc,

Shri B. R. Bhagat: ] plead before
this House that the House should
judge this scheme in this context, and
I wholly repudiate this charge that it
is cloaking robbery. Some Members
used strong words and said that it is
robbery with patriotism. 1 think it is
none of these things. Such  words
only represen' the vxireme opinions
scmetimes expressed by hon.  Mem-
bers,

Then, T would like to dwell on the
main construclive puggestion that if
vou want the success of this scheme,
the Gold Control Order ghould be re-
pealed. Some hon. Members have
put it this way that the Gold Con'rol
Order comes in the way of tendering
thie gold, and another hon. Member
asked, what is this measure  which
violates  another  mensure  under
the Statute Book. I think probably
one point escaped notice of the hon.
Mcember. Shri Masani. [ would not
sav thap he has deliberately doane il
probably it must have escaped his
notice, namely, in the Golg Control
Order. we have a provision where we
Rive powers of exemption. We have
given powers of exemption in various
forms for converting gold intn orna-
ments of the same purity. That ron-
cession is exercised also while giving
the concession in favour of the gold-
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[Shri B. R. Bhagat]

smiths. Similarly we have powers to
exempt, for national purposes, any
people who have gold. So, we have,
similarly, issued a notification under
the provisions of the Gold Control
Order in which a person who comes
and tenders under the gold bond
scheme will be exempt from the pro-
visions of the Gold Control Order.
Therefore, for that limited purpose of
facilitating the success of this scheme,
the power that has been given under
the Guld Control Order has been
already used. So, Lo say that the Gold
Control Order will come in the way
of the success of this schreme is not
true,

Shri S. M. Banerjee: What about
paying back ip terms of gold?

Ehri B, R, Bhagat: Another point
was made that nobody will tender
gold to  this Government be=-
cause they doubt whetlrer—or
they know—afley 15 years this Gov-
crnment will be there or not and so
they wiil not get back their gold. So
far as this scheme is concrned, gold
bonds are Government security; like
any olher security, they have al] the
facilities. Government is not only
borrowing from their own people here
bui it has borrowed a large amount
from outside. So far our record is
that we have not defaulted on any
single account. Even in our worst
maoments, we have paid back our dues,
Even in the Fourth Plan, we have
takon up our external-resource lia-
bility. In the next five vears, we
may have 2 pay to the ‘ume of
Rs. 1,200 crores on account of capital
and interest jn foreign exchange. At
the monst this golg will amount to a
few hundreds, not thousands, of crores
anj cortainly we would be able to
pay il back at *he end of 15 years.

This government may or may not
be there. but ceriainly there is not
going tn be anarchy in this country.
There will be some government and
the covntry will he nble to pay it back.
It has been paying back every year.
Even 'ast vear we must have pald
back Rs. 50 crores. Every year in
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the budget provision is made for pay-
ing back external debt. So, to create
a climate in this country that our
own people have lack of confidence
in the credit-worthiness of our gov-
ernment, while people and govern-
ments outside have full faith in our
credit-worthiness, to say that our
people do not have faith that their
gold will be paid back to them, is a
very illusory, if not dangerous, as-
sumption to make.

This is not a measure which provi-
des a free-for-all for black-marke-
teers, nor a measure which gives con-
cessions of an extraordinary or umto-
ward nature. This is not a measwe
which makes any affront to any public
morality. It is a measure which has
been conceived in an extreme urgency,
which takes into accoun the facts of
life in the country. The concessions
offered arg moderate and reasonable.
When 1 expected that the measure
will get all-round support, I only tried
to reflect the gemeral mood and cli-
mate of the country today. It is not
the economicg or material considera-
tions that go behind the success of
this scheme. 1 still feel that the gold
scheme hag yet to make a start. Up
till now we have got 1,332 kgms of
gold and its walue is Rs. 1'73 crores
at the local price and about Rs. Tl
lakhs at the international price. So,
it is yet o make a start. According
to me, a start can be made if it has
the support of all the parties and ele-
ments of thig country.

An hon. Member: You will not get
that.

Shri B. R. Bhagat: Those who do
not wish well of the country will say
that. To say that the Government
will be pressurised into abolishing it
or making further concesstons I
wrong.

Shri Bade: Beause we do not sup-
port certain portiong of the Bill, you
cannot say we are not wisning well
of the country.
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Shri B‘-nl‘ m‘:‘-m:l have not 5 jon 1t js e nature of the law
named anybody. , those who jicaiy Whoever possesses wealth—of

do not wish for the success of this
scheme do not wish well of the coun-
try. (Interruptions).

8hrl Warior: The trouble is, Gov-
ernment is not touching where the
gold is.

Shri B. R. Bhagat: We are trying
1o touch their heart. You want us
to touch them with a danda.

Shri Warier: When people can be
sent to the front to die, why can't you
1ouch these people with a danda?

Shri B. B. Bhagat: The hon. Mem-
ber wants to touch their heart with
a danda, we want to toucn their
hearts with persuassive arguments
For the blackmarketeers and hoarders
the donda is there. (Interruptions).

st wy feem (qAT) © 9 F
9T F1 W Frfag, gE@. w1 g
94 & geg w1 w0 FT9 7 w1 smm

g7
ot oy SASg@ A @

Shri Warior: We are not saying
that the Government should not get
the gold, we are opposing this mea-
sure taken by the Government to
deal with crooks and dishonest men.

Shri B. R. Bhagat: Now | come lo
some of the specific points mode by
Shri Morarka. He said that as there
is exemption in the case of wealth tax
for all successive transactions. simi-
larly, for Estatc Duty and gift tax
alsu there should be exemplion for
all sucressive transactions. He knows
all about these matlers of taxation
very thoroughly, at least much more
than I do. He has conceded this point
that wealth tax inherenlly is a tax
which is levied annually and its rate

course the tax cannot be levied twice
a year—will have to pay the tax if
he comes under that category. There-
fore, whether he is an initial sub-
seriber or not, he gets the exemption,
Because it is wealth we huve provid-
ed the exemption. In the Estale Duty
what we have provided is, if a man
who possesses the Bonds is dead
then tae estale duty will not be s.-
tracted, whether he is an initial sub-
scriber or a purchaser of the Bonds.
Therefore, ut least up to one death
cxemption is given. In the gift tax
it is only yiven to the initial subs-
criber.  The idea is this. As 1 said,
it is o concession given to the investor
of gold. If somebody hus pold and
he wants to invest it then exemption
is given. Therefore, it is an incentive,
an inducement for him to invest it.
In the case of Estate duty one may
calculate, psychologically or by some
other process, that he may have to
pay Estate Duty. Therefore, that ex-
emption is given. As 1 sald, exemp-
tion is given in the gift tax also
where the rate is very, very high. In
the case of Estate Duty also the rate
it high. Death is uncertain as to
when it will come. Death is certuin
also. Therefore, it is u peculiar thing.
Everybody knows that one has 1o die,
but when he will die nobody knows.
In the case of gift tax it can be con-
trolled. One can make a gift cvery
month, two months or three months,
‘The rate being high, 1 have caleulal-
ed that if one has Bonds for 5 kg, gold
valued at Rs. 40,000 the gift tax will
come to something like Re. 4000 und
if in 15 years it is transferrcd 10 or
15 times the government will lose
more than the wvalue of the gold
‘Therefore, it is distinct from wesllh
tax. Weallh tox, os T said, is an
annual tax. The rate is also 1 per
cent or 1} per rent. In the case of
gift tax the rale js Ay high gz 50 per
cent.  Estate duty at the highest rate
is 85 per cent. Therefore. a distine-
tion has to be made and 1 am not
able %o accept the proposition which
the hon. Member has s0 ably mads.
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[Shri B. R. Bhagat]

[Mi. Depvrv-Speaker in the Chairl

With these woras, Sir, 1 hope the
House will appreciate the urgency of
this measure and also appreciate the
scheme of this Bill and the nature of
the concessions we have offered in
the light of the present emergency.
1 would again, at this belated hour,
appeal 10 all of them to appreciate
this. 1 know the country is charged
with a feeling ol -patriotism.  This
scheme, more than any other scheme,
1 still maintain is not an economic
scheme, although some economic con-
siderations and inducemenis have
been given, and this should be a
popular scheme. We have to app-
roach everyone who has gold. Parti-
cularly, our womenfolk have 1o go
and convince their sisters that they
must give gold, because the country
needs it.  They must give gold be-
cause their freedom is involved. They
must give gold because in the coming
months the country has to face diffi-
cult problems and meet the challenge.
For that purpose, the country has
derided to he self-relient. 1 know
that only the patriotism of the people
can make this measure a success. 1
have no illusions about this measure.
We have to ask every patriotic citizen
to offer gold to help the couniry meet
the challenge.  Thercfore, coercive
measures will not succeed. It is not
dunda but persuation that will work.
It is in that spirit that this Bill has
been conceived and it should be taken
tn that spirit,

At W TW oW o FETeEs
mErm, & 0% W qUAT TEAt g o

Mr. Deputy-Speaker: We had along
discussion.

Shri Kashi Ram Gupta: He has al-
rerdy promised that he will answer
questions.

Mr. Depuly-Speaker: You have
spoken on the subject. I will allow
questions to be asked only by those
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hon. Members who have not
on the Bill.

spoken

w1 wTEt R TR qAT wEEY A
agr g f& gq (e § o famd 2
g E q T owr St d faaw e
wfas w & 1 g0 avE Ay
WAAT Al F ug WEd § o fwoq
@At i oA w1 %E 0 fora & e
ST AT 8, 34 A &1 AT afz o
TN F AT §E A1 R, d W aTH
H oWTAA @ A §
Mr. Depuly-Speaker: You are mak-
ing another speech.
=it w14l TR TR - F ag A Mgt
gfs afs &g & a1 war ¢,
afz 73 g8 ¥ & am oy gow w
AW AS fawar 2, a1 wragEw
FIT &1 TG HAT |
it Wo Wo 3w : AT IW ¥ Ay
gaim 3 a7 e
17 hrs.

Mr. Deputy-Speaker: Not now. We
have already had a full discussion.

I am sorry, 1 cannot allow any
furthe: questions.

Now, the question is:

“That the Bill further to amend
the Income-tax Act, 1961, the
Estate Duly Act, 1853, the
Wealth-tax Act, 1957, the Gifi-
tax Aet, 1958 and to provide for
exemption from tax in certain
cases of undisclosed income in-
vested in National Defence Gold
Bonds, 1980, be taken into consi-
deration.”

The Lok Sabha divided:

The Deputy Minister in the Ministry
of Filnance (Shri Rameshwar Sahu):
Sir. it has failed.

Mr. Deputy-Speaker:
has failed... .Now the
all right.

The  light
machine is
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Bill
Shri Hari Vishnu Kamath: Divi-
sion tomorrow.

Mr. Depuly-Speaker: The motion
has been put. The machine (failed.

Shri Warior: We should be told
that you are going 10 have another
division.

Mr. Deputy-Speaker: All right; 1
will put it agam.

Shri Ranga
machine fails.
give any more gold to these pcople

Business of the
House

Mr. Deputy-Sffeaker: I am putting

the questori again.  The question st

2518

“That the Bill further to amend
the Income-tax Act, 1961, the Etate
Duty Act, 1953, the Wealth-tax
Act, 1857, the Gift-tax Act, 1068
and 1o provide for exemplion from
tax in certain cases of undisclored

who deserve nothing?

The Minister

and Parliamentary Affairs (ShriSatya

Narayan Sinha): The machine is not

co-operating with you.
Division No. 6]

Aney, Do M, 5.

Barman, Sho PG

Basaprs, Shri

Bhaget  Shii LR

Birenudra Babadur Xingh, Shri
Chandrabhan Singh, Shri
Chandrasckhar, Shrimati
Chaudhry, Shei Chandramani Lal
Chavan, Shr Y. U

Dafie, Shri

D, Shri B K.

Dias, Shri C.

Dovsi, shri kasinsitas
Dubey, shri K. G.

Gan'hi, Skri Vo B
Himatsiogka, Shri

Jadhav, Shri M. L.

Jyotishy, she )OI

Made, Shri
Banejee, Shii 5. M

Perva, Shri Onkar Lat
Buts Singh, Shri

Mr. Depaty-Speaker:
the division is: Ayes—S5

The result of

Kinder Lal, Sho

Kugeel, Shri B. N.
T.akhan Das. Shri

Lalit Sen, Shri

Mahadeo Prasad, Shei
Mahushi, Dr. Ssronni
Masuriys [in, Shel
Mehrotea, Shri Bray Riban
Morarks, Shri

Muakericz, Shrimati Sharda
Menhish, Shri

Phratap Singh, Shrei

W, Shrimati Sahadia Hai
Rain, 1. . S0

Rem ek, Shri

Rane, shri

Hom, Shrs Hemeshwar
Way, Shrimati Henuka

NOES

Ciupta, Shii Kashi Ram
Kachhavayis, Shei [aksm Chand
Kamath, Shri Hoti Vshau
Liraaye, Shri Madba

Mukerpee, Shr H. N,

17:05 hrs.
5; Noes—I14.

income invested in National De-
fence Gold Bomds, 1930, be tuken
(Chittoor): Ewen the . tqnsidoration."
Why do you wam to
The Luk Sabka divided:;
Shri Ranga: God is against these
of Communications People.
Mr. Depuly-Speaker: l.et us  have
patience.
[17.04 hrs.
AYES

Reddysr, Shri
Meddy, Shei B Surendis
sata, Shri Kaneshwa

* samanta, Shei 400

Sanmek, shr Merdeo
saret, Shri Sham Lol
Satysbhema |evi, Shomat
Shastrs, Shirn Hamanaod
Shynde, Shr

~ingh, shri 5. T,

Singha, Sorl G K.
Sinhe, Shra Satys MNarsiyan
Subremanysm, She 1
sumat Prasad, Shi
Tiwary, 3Fn R, 5.

‘Tuls Rum, She

Tysai, shny
Venkalaiusbaialy, Shes 1
Wirkhalrs Singh, Shri

Suir, Sht, Vacudewan
Ranga, Shri

Sevhiyan, Shei

Warer, Shei

Yadow Blir Ham See.ak

BUSINESS OF THE HOUSE

The motion was adopted.

Mr. Deputy-Speaker: We shall take
up the clause-by-clause congideration

$OmMOTTow.

Dr. L. M. Singhvl (Jodhpur): Mr.
Deputy-Speaker, Sir, for reasons
already stated in my letter addressed
to the hon. Speaker, I have made a
request that my No-Day-Yet-
Named Motion posted for tomorrow



